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 MR.  DEPUTY-SPEAKER:  Nothing
 is  going  on  record...  (interruptions)  ]
 shall  make  it  very  clear  to  the  hon.
 Members  that  you  cannot  compel  the
 Chair  to  do  everything  according  to

 your  wish.  Let  it  be  clear..  (Inter-

 Truptions)  I  am  on  my  legs  now.  I
 had  said  at  the  beginning  that,  real-

 ising  that  Members  were  under  cer-
 tain  pressure,  I  have  allowed  Mr.
 Dandavate  to  make  a  submission,  if
 that  is  all  that  you  want.  He  made
 his  submission.  The  Minister  of  Par-

 HNamentary  Affairs  is  here:  he  has  got

 his  ears  and  he  has  listened  to  you.
 If  you  want  me  to  add  that  the  Gov-
 ernment  may  come  forward  with  a
 statement  because  the  tragedy  is  a

 great  one,  it  would  have  been  a  simple
 rnatter...  (Interruptions).  But  soon

 after  Mr.  Dandavate  made  gq  submis-

 Sion,  three  or  four  or  more  Members
 also  stood  up  and  wanted  to  convert
 the  whole  thing  into  a  debate  and  that
 is  not  permissible.  If  it  satifles  you,
 Since  you  are  agitated,  I  would  say
 that  the  Minister  for  Parliamentary
 Affairs  is  here;  he  will  take  note  of  it;
 and  I  think  i¢  would  be  advisable  for
 the  Government  to  come  forward  with
 a  statement.

 34.45  hrs.

 ESSO  (ACQUISITION  OF  UNDER-
 TAEINGS  IN  INDIA)  BILL—conid.

 SHRI  RAJA  KULKARNI  (Bombay-
 North-East):  I  have  pointed  out  that

 this  Bil  should  be  passed  immediately
 and  unanimously  and  that  nobody
 should  oppose  it  because  and  delay  in
 the  passing  of  this  Bill  or  any  opposi-
 tion  to  this  Bill  would  only  help  the

 other  international  oil  companies  which

 are  operating  in  this  country.  ‘The

 fear  which  I  expressed  on  that  day
 has  proved  to  be  correct.  We  have

 learnt  now  through.  the  Press  that  there

 is  a  concerted  move  and  a  conspiracy
 to  delay  the  passage  of  this  Bill  or  to

 see  that  this  Bill  is  not
 passed

 ot
 all. I  would  earnestly  requ  ~  hon.

 friends  here  that  they,  should  lend

 their  support  to  this  Bill  not  only  on
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 the  ground  that  it  is  a  progressive
 measure  but  also  om  the  ground  that
 it  is  the  best  measure  under  the  cir-
 cumstances  and  that  is  how  it  should
 go  through.

 We  have  read  in  the  Press  that
 Burmah-Shell  and  Caltex,  which  are
 other  oil  companies  apart  from  Esso,
 do  not  like  this  measure.  It  has  been
 the  demand  of  the  whole  country  that
 ali  the  three  foreign  cil  companies
 should  be  nationalised.  But  Govern-
 ment  has  taken  a  certain  pclicy  of
 going  through  a  phased  programice  of
 nationalisation,  one  after  another.  We
 are  not  against  that  policy.  There  are
 reasons  why  Burmah-Shell  docs  not
 like  this  measure.  If  the  Esso  Bill  is

 Passed  now,  probably  Burmah-Shel!  is

 feeling  that  its  bargaining  power  for

 getting  a  higher  quantum  Iiater  on

 through  a  separate  negotiations  would
 vanish  They  would  like  that  Govern-

 ment  negotiatiates  with  all  the  three

 companies  together  so  that  the  three
 oil  companies  can  pressurise  the  Gov-

 ernment  together  to  give  them  rnore

 than  what  they  have  given  to  Esso.
 So,  we  should  net  full  into  the  trap
 of  Burmah-Shell  and  Caltex  companies

 while  taking  a  stand  on  this  Bill.
 There  are  also  other  reasons.  The

 question  of  increasing  prices  of  pet-

 roleum  products  as  a  comsequence  of

 the  rise  in  the  crude  prices  at  the

 international  level  was  discussed  this

 morning.  I  am  not  touching  that  point
 now.  But  in  addition  to  tnis  unplea-

 sant  factor,  we  have  also  hear  that

 Burmah-Shell  and  Caltex  refineries

 have  approached  the  Government  for

 raising  their  refinery  processing  fees.
 This  is  Intended  to  hit  the  ‘rovern-

 ment  directly  because  Government

 has  announced  a  new  Price  Inquiry

 Committee.  We  have  pointed  out  to

 the  Governnment  that,  though  on  the

 one  hang  the  crude  prices  have  gone

 up,  these  foreign  oj]  companies  have

 reduced  their  cost  of  producticn  in

 the  réfineries  to  a  large  extent  through

 technological  advancement  aad  by  re-

 ducing  the  strength  of  employees  by

 50  to  60  per  cent  over  a  period  of  ‘four
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 a
 or  five  years.  So  there  are  large
 savings  which  they  have  effected  in

 refining.  But  they  want  more  charges
 for  getiing  more  profits.  It  is  also
 evident  from  this  that  they  want  toa
 create  confusion  in  the  passage  of  this
 Bil  That  is  one  point.

 We  also  know  that  Burmah-Shell’s
 one  of  the  parent  companies  is  Burma
 Oil  \Company.  For  the  last  one  year,
 BOC  has  not  been  agreeing  with  the
 Government  on  revision  of  prices  of
 crude  oil  from  Anam  produced  by  Oil
 India.  It  is  creating,  “unnecessarily
 obstacles  in  the  way  of  Goveimment
 taking  over  24  per  cent  of  its  shares
 in  Oil  India,

 This  shows  that  Burmah  Shell,  whose
 one  of  the  parent  companies  is  Burmah
 Oil  Company  is  interested  in  giving
 trouble,  and  in  delaying  ang  stalling
 the  nexvtiations  with  the  Government.
 The  Burmah  Shell  and  the  Caltex  are
 interested  that  the  ESSO  deal  should
 not  materialise,  Oi,  India  is  an  Indian
 company  and  the  Burmah  Oil  Com-
 pany  holds  50  per  cent  shares  in  it.
 With  50  per  cent  shares,  BOC  is  loot-
 ing  this  country  and  its  profits  are
 going  up.  There  is  a  supplementary
 agreement  of  7967  to  decide  the  price
 of  ths  crude  of  Assam  which  is  on  indi-
 genous  crude.  Government  has  asked
 the  Burmah  Oil  Company  to  revise
 the  old  formula  of  the  Assam  crude
 which  is  an  indigenous  crude  but  BOC
 {is  stalling  and  is  not  alluwing  the
 Government  to  take  a  decision  so  that
 at  least  the  indigenous  crude  would  be
 available  at  a  little  cheaper  rate  by
 reducing  their  fabulous  vrofits  which
 they  are  getting  under  the  old  supple-
 mentary  agreement.  Now  they  have
 been  successful  in  fighting  against  the
 Government.  They  thought  that  they
 weuld  be  losing  the  battle  if  ESSO
 deal  sfoes  through.  Therefore,  we
 would  lke  that  this  whole  nefsrious
 game  of  the  other  oi]  companies  should
 be  foile@  and  I  want  the  Minister  to
 take  the  House  into  confidence.

 What  ie  the  role  of  the  BOx:  which
 is  a  parent  company  of  the  Burmah
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 Shell  in  this  country  in  respect  of  OiL
 india?  We  demand  a  probe  into  the
 workig  of  Of]  India.  The  delay  in

 taking  over  25  per  cent  out  ot  the
 50  per  cent  shares,  which  the  BOC  is

 holding,  needs  to  be  inv2ctigated.

 There  are  two  disputes  pending  with
 the  Government  since  April  972  and
 the  Government  could  not  take  a  deci-
 sion.  One  is  the  price  of  Assam  crude

 and  the  other  is  the  fabulous  perquisi-
 tes  and  other  allowances  which  the
 BOC’s  top  officers  are  getting,  They
 feel  that  probably  if  the  ESSO  is

 nationalised,  all  their  fabulous  per-

 quisites  which  they  are  drawing  at

 presen;  will  vanish.  I  am  told  that

 these  points  were  brought  to  the  notice

 of  the  Government  by  the  indian  re-

 presentatives  of  Oil  India,  I  am  told

 that  they  draw  city  compensatory  al-

 lowance  in  Delhi  to  the  extent  of

 Rs.  3000  per  month  per  head  apart

 from  a  salary  of  Rs.  5000  or  Rs.
 6000

 or  Rs.  7000  which  they  are  drawnig.-
 Now  these  things  they  will  no  longer

 enjoy.  That  is  why  they  are  putting

 obstacles  in  the  passage  of  this  Bill.

 I  would.  therefore,  urge  on  all  sec-

 tions  of  the  House  that  we  should  agree

 to  the  passage  of  this  Bill  as  early  as

 possible  an@d  unanimously  also.

 It  is  good  that  the  Govern  ment

 should  come  to  a  settlement  with

 ESSO  and  come  forward  with  a  Bill

 for  taking  over  the  ESSO  Fastern  In-

 corporated.  We  must  realise  that  it

 has  got  an  impact  which  is  both  poll-

 tical  as  wel]  as  economic  from  the

 point  of  view  of  mobilising  the  petro-

 Jeum  resources  of  the  country  What

 exactly  is  this  company—ESSO  Eastern

 Inc?  It  is  generally  known  that  it  is

 an  international  oi]  company.  Now  its

 name  is  changed  to  EXXON  from  1972

 onwards,  This  ESSO  whose
 assets  and

 Uahilities  we  are  now  taking  over  for

 some  amount  is  one  of  the
 een

 and  one  of  the  important  associates
 7

 ESCXON,  operating  in  Asian  and  south-

 east  Asian  regions.  Now.  India  is  one

 ef  the  fields  where  it  is  opveratir  g.

 The  EXXON  international  oll  compary

 is  3  year  old  company.  They  have
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 created  a  havoc  during  the  last  25  or
 30  years  in  different  parts  of  the
 world.  This  EXXON  is  a  sort  of  Ioose
 federation  working  in  more  than
 300  countries  with  more  than  300
 associates  of  which  Indian  cperations
 is  one.  I  know  the  Indian  operations
 are  not  very  big,  Sir.  At  the  same
 time  they  want  India  to  remain  witb
 them  for  fheir  various  other  benefits.

 And  therefore  ESSO  Eastern  Incor-
 porated  was  very  much  interested  here
 to  continue  for  a  long  time.

 However,  due  to  changed  interna-
 tional  situation  they  themseives  gave
 an  offer  to  withdraw.  Government
 modified  and  changed  the  whule  offer
 in  such  a  way  that  the  demand  of  the

 people  to  nationalize  ESSO  and  the
 ESSO’S  offer  to  withdraw  are  all  re-
 conciled  in  the  context  of  the  present
 international  situation.  Therefore,  I

 would  urge  upon  everybody  to  try  to
 understand  the  significance  of  an  in-
 ternational  company  like  this  which  is

 being  taken  over  in  this  part  of  the
 Asian  region  where  ESSO  Enastern  In-

 corporated,  an  associate  of  EXXON
 has  been  operating.  At  present  the

 role  of  the  international  ESSO  com-

 pany  has  been  changing.  It  is  chang~
 ing  in  the  sense  that  internationally,

 they  were  powerful  from  all  sides.
 controHied  not  ory  85  tn  76  per

 cent  of  the  crude  products  and  the

 crude  transportation  but  *hey  also  had

 strength  even  to  influente  and  pressu-

 rise  Governments  fn  developing
 countries.  Reeently,  to  be  exact.  du~

 ting  the  last  vear  and  a  half  they
 have  started  losing  ownerships.  They
 are  not  losing  the  profits.

 MR.  DEPUTY-SPEAKER:  Are  you
 taking  over  ESSO  by  this  BM?  Its
 Habflities  and  assets  are  being  taken
 over.

 SARI  RAJA  KULEARNI:  I  know;
 we  are  not  taking  over  B&SO:  we  are

 taking  over  the  assets  and  lWabilities.
 T  am  coming  tec  this  point  by  saying
 that  this  is  the  first  step.  Tn  respect
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 of  this  international  ail  business,  it  is

 very  necessary  to  take  this  over,  be«
 cause  in  india,  Sir,  when  the  whee

 country  is  suffering,  ESSO  did  not
 suffer.  We  were  not  getting  crudisa  m

 adequate  quantities,  and  at  cheaper
 rates,  people  could  not  get  petroleum
 products,  The  country  is  heavily
 losing  in  foreign  exchange.  People
 and  the  whole  nation  is  suffering,  Sir,
 look  at  ESSO.  Do  you  know  what

 their  palance-sheet  shows?  During
 38774  and  1972,  during  these  two  years,
 the  balance-sheet  of  ESSO  Incorpo
 rated  in  India  (which  we  agre  now

 acquiring  here)  showed  that  they  had
 the  highest-ever  profits  compared  to

 those  during  the  last  30  or  40  years.

 I  now  will  deal  with  the  provisions
 regarding  workmen.  70  per  cent  of

 the  employees  of  this  company  are  in

 my  union,  They  are  organised  in  my
 union.  There  are  three  undertakings

 and  I  would  therefore  like  five  or  20

 more  minutes  to  be  given  to  me.  There

 are  six  amendments  which  I  have  given
 on  this  Bill,  We  should  protect  the

 interest  of  the  workmen.  But  before

 that  we  should  know  the  position  of

 ESSO  in  its  relationship  with  work-

 men.

 35.00  hrs.

 Essos  in  India  whose  assets  are

 being  taken  over,  had  given  e  picture
 in  9]  ~72  as  if  their  future  was  all

 dim  and  dark  and  that  they  were

 going  out  of  this  country  and  their

 profits  had  all  dec}  aed.  They  forced

 the  workers  to  come  to  an  agreement
 on  a  bonus  of  10  per  cent,  but

 actually  im  1971-72  their  proflits
 showed  that  the  workers  were  en-

 titled  to  a  bonus  of  20  per  cent  and

 that  was  the  highest  beanus  that  the

 workers  could  get.  This  high  bonus

 could  come  about  because  when  the

 country  suffered  the  compeny  did

 not  suffer  at  all.

 We  find  the  same  picture  at  the

 international  level  also.  During

 1973,  the  business  of  this  inter.
 national  ofl  company  has  been  more
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 than  Rs.  21,000  crores,  which  is  more
 than  double  the  budget  of  the  Go-
 vernment  of  India,  which  was  pre-
 sented  by  the  Finance  Minister  only
 the  other  day.  I  would  not  go  into
 it.  My  only  point  is  that  it  igs  neces-
 sary  that  the  assets  and  liabilities  of
 that  oil  company  should  be  taken
 over  as  early  as  possible.

 characterisation  of

 immportant

 The  nature  or
 this  take-over  is  a  very
 point,  because  there  appears  to  be
 some  confusion  over  it.  From  what
 we  have  seen  in  the  press,  probably
 the  Bill  refers  only  to  the  first  phase
 of  the  Government’s  agreement  with
 the  Essos.  I  think  it  would  be  better
 if  the  hon.  Minister  takes  the  whole
 House  into  confidence  by  giving  us
 the  main  clauses  of  the  comprehen-
 sive  agreement  and  a  full  or  com-

 plete  picture  of  the  agreement  which
 would  be  completed  over  a  period
 of  seven  years.  The  first  phase  is
 that  the  marketing  companies’  assets
 are  being  taken  over.....  A

 PROF.  MADBU  DANDAVATE

 (Rajapur):  Does  the  hon.  Mem-
 ber  mean  to  say  that  under  the  entire

 agreement  which  is  not  known  to  us,
 there  is  going  to  be  a  complete  take-
 over?

 SHRI  RAJA  KULEARNI:  <Accord-

 ing  to  my  information,  the  agreement
 deals  with  complete  take-over  a

 period  of  years.  It  is  a  phased  out
 nationalisation.

 MR.  DEPUTY-SPEARKRER:  who

 has  taken  him  into  confidence  in  re-

 gard  to  the  agreement?

 SHRI  RAJA  KULEARNI:  From
 the  press  reports  that  have  come,
 this  is  what  we  have  understood.
 That  ia  why  I  bave  sald  that  i  is

 better  that  the  hon.  Minister  takes

 the  House  into  confidence.  ...
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 SHRI  BHAGWAT  JHA  AZAD

 (Bhagalpur):  It  will  help  as  aisa

 to  speak  in  this  debate  if  you  can

 get  this  imformation  for  us  from  the
 hon.  Minister  regarding  what  the  reali

 proposal  in  the  agreement  is.

 PROF.  MADHU  DANDAVATE:  It

 is  a  very  important  point  that  the

 hon.  Member  has  raised.  If  the  hon.
 Minister  can  really  tell  us  the  facts,
 it  will  be  very  good.

 MR.  DEPUTY-SPEAKER:  I  am.

 not  a  very  avid  reader  of  newspapers.
 Shri  Kulkarni  may  have  other  sour-

 ces  than  the  newspapers  which  are

 being  read  by  us.  If  he  has  an  idea

 about  the  agreement,  he  can  come
 forward  with  it,  and  I  shall  give  him

 another  five  minutes.

 SHRI  RAJA  KULEARNI:  Even  in

 regard  to  the  first  phase  of  nationali-
 sation  by  way  of  taking  over  of  the

 assets  of  the  marketing  company,  to

 which  this  Bill  refers,  to  acquisition
 of  74  per  cent  of  shares  hag  created
 a  lot  of  confusion.

 MR.  DEPUTY-SPEAKER:  Where
 is  it  mentioned  in  the  Bill?  74  per
 cent  of  the  shares  and  26  per  cent  of

 the  shares  is  mentioned  only  in  the
 Statement  of  Objects  and  Reasons.

 So,  how  are  those’  things  relevant?
 He  has  already  taken  20  minutes.
 There  are  other  who  would  like  to
 make  their  submissions.

 SHRI  RAJA  KULEARNI:  F  am

 coming  to  thet.  I  have  tabled  six

 amendments.  My  point  is  that  there
 should  be  protection  for  the  workers.

 MR.  DEPUTY-SPEAKER:  He  can

 speak  on  the  amendments  again.  On
 the  plea  of  amendments,  he  cannot

 take  the  whole  time  of  the  debate.
 now.

 SHRI  RAJA  KULEARNI:  The

 point  is  that  there  ere  provisions  of

 the  Bill  which  have  created  confusion.
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 Regarding  protection  of  the  wor-
 kers’  interest,  my  tnly  plea  is  this.  I
 have  tabled  six  amendments.  Go-
 vernment  are  now  seeking  to  take
 power  or  authority  to  terminate,
 change  or  elter  the  conditions  of
 service  of  some  employees  wherever

 they  deem  fit.  The  purport  of  my
 six  amendments  is  that  Government
 should  not  exercise  this  right  so  far
 as  the  workmen  are  concerned.

 According  to  my  information,  there
 are  2900  workmen  who  are  covererl.
 There  are  only  about  20  who  are  on

 overseas  assignments  and  there  are
 425  employees  who  are  drawing  more
 than  Rs.  3,000.  So  far  as  the  work-
 men  are  concerned,  I  am  seeking

 complete  protection  for  them  with.

 no  change  in  their  service  conditions,

 eontinuity  of  employment  in  the

 same  jobs  and  better  prospects.  It  is

 with  this  intention  that  I  have  tabied

 my  amendments  and  I  am  sure  the

 Minister  will  apply  his  mind  and

 accept  all  of  them.

 शची  फ्लसअन्य  अर्सा  (उज्जैन  )  :  उपाध्यक्ष

 महोदय,  हम  फाट्सो  तेल  कम्पनी  के  सम्बन्धित

 विधेयक  पर.  चर्चा  कर  रहे  हैं  -  मंत्री  महिला,

 ने  बताया  कि  बिगड़ती  हुई  अर्थ  व्यवस्था

 को  सुधारने  के  लिए  श्ेस्सो  का  सरकारी  करण

 करने  चे  लिए  कदम  उठाया  गया  है  और  उस

 के  फलस्वरूप  74  प्रतिशत  शेयर  खरीदने

 का  निर्णय  है  ।  मंत्री  जी  ने  कहा  इस  के  आयल

 इंडस्ट्री  के  काम  में  सुधार  होगा  मैं  यह

 कहना  चाहता  है  कि  सरकार  ने  जो  निर्णय

 लिया  है  इस  के  सिद्धान्तत:  मैं  सहमत  हूं,

 लेकिन  मुझे  फंसा  लगता  है  कि  इस  निर्णय  के

 लेने  में  सरकार  ने  देरी  की  है  और  उस  के

 परिणाम  स्वरूप  देश  के  अन्दर  सेल  की  जो

 खपत  है  उस  को  पूरा  करने  के  लिए  जो  सरकार

 का  दायित्व  है  उस  को  निभाने  में  सरकार

 असफल  'रही  है  हम  से ऐस्सो  का  टेक  गोबर
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 उस  के  गाद  देखा  नहीं  लगा  क्ति  सैलों

 के  आयात  में  किसी  प्रकार  की  कमी  हुई

 हो  t

 mara  दोपहर  सें  जब  पैट्रोल  और  मिट्टी

 के  तेल  के  भाव  बढ़ाने  के  बारे  में  गरमागरम'

 बहस  हो  रही  थी  तो  मंत्री  महीदय  ने  यह  कहा

 कि  जिस  भावना  से  हम  ने  कोमल  बढ़ायी

 है  उस  के  पीछे  केवल  एक  ही  उद्देश्य  था  कि

 तेल  का  स्टोर:  हो  जाता  है,  लोग  अधिक

 स्टोर  कर  लेते  हैं  और  मार्केट  से  गायब  हो  जाता

 है।  आज  स्थिति  वही  है,  आप  ने  बारबार

 इस  प्रकार  के
 कदम उठाये  उस  से  भी  यही  स्थिति

 निर्मित  हो  गई  हैं  ।  बहुत  दुख  की  ,बात  है

 जब  सरकार  ने  ब  जट  प्रस्तुत  किया  उस  के  अन्दर

 इस  बात  को  कपा  नहीं  बताया,  यह  मरी  समझ  में

 नही  आया  ?  एक  तारीख  को  कौन्िसट  की

 मीटिंग  नीति  है  और  बडे  नाटकीय  खड्ग  के  दाम

 की  बढ़ोतरी  चघचोधचित  की  जाती  है  ।  मंत्री  जी

 ने  अपने  भाषण  में  यह  भी  कहा  था  कि  फ़ांस

 जापान  तथा  बिर्टेन  में  भी  इसी  प्रकार  लेल

 के  भाव  बढ़े  हैं  शौर  वहां  की  सरकारों  ने  भी

 इसी  प्रकार  का  कार्य  किया  है  ।  ओर  वहां

 पर  तेल  की  खपत  निरन्तर  बढ़ती  पता  रही  है

 इसीलिए  बां  की  सरकारों  ने  ऐ  से कदम  उठाये  |

 यह  जात  सत्य  है  ।  लेकिन  अगर  अपने  देश

 के  बारे  में  विचार  करें  तो  उससे  सिद्ध  हो  जाल

 है  कि  सरकार  ने  यह  सबक  इन  देशों  के  उदाहरण

 सामने  होते  हुए  भी  काफ़ी  बिलम्ब  से  लिया

 =:

 उसका  उदाहरण  यह  है  कि  मंत्री  महोदय'

 मे  शिल  में  यह  था  है  कि  74  परसेंट  शेयर

 जस्सो  कम्पनी  के  खरीद, रहे  हैं  कौर  26  पर्स
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 बाकी  अब  जाले  हैं  -  में  जानना  चाहता

 हैं  कि  पूरे  के  पूरे  शेयर  क्‍यों  नहीं  खरीदे  गए

 हैं  +  हो  सकता  है  कि  उनके  ध्यान  में  यह

 रहा  हो  कि  जस्सो  एक  अमरीकी  कम्पनी  है

 भर  उस  का  सऊदी  अरब  के  साथ  सात  वर्ष

 का  समझौता  हो  गया  है  और  इस  बाल  को

 ध्यान  में  रखते  हुए  सात  साल  बाद  26  परसेंट

 शेयर  खरीदे  जाएंगे  ।  जस्सो  तेल  शोधन  कार-

 खाने  की  विधिक  क्षमता  35  न्न्त्स्य  टन  की

 है  ।  20  जनवरी,  i974  के  अखबारों  में

 यह  समाचार  पाया  था  कि  णएस्सो  की  कुल

 पागल  पूंजी  25  करोड़  की  है  आर  यदि  हम

 शेयरों  को  नवम्बर  में  ही  खरीद  लेते  तो  हम  को

 l7  करोड़  रुपया  विदेशी  मुद्रा  में  चुकाना

 पहला  ॥  इस  बीच  उसकी  पूजी  में  निरन्तर

 ऋद्धि  होती  गई  है  और  आज  स्थिति  यह  है  कि

 उसका  हम  पूरी  तरह  से  डे  आवर  करें  तो

 हम  को  90  से  00  करोड़  के  बीच  में

 देना  पड़गा  और  हो  सकता  है  बि  यह  कीमत

 दो  सौ  करोड़  तक  पहुच  जाए  मैं  समझता

 हू  कि  जो  निर्णय  आपने  आज  लिया  है  इसको

 आपको  बहुत  पहले  लेना  चाहिए  था,  पहली  बार

 जब  तेल  की  क़ीमते  बढ़ीं  थी  और  तेल  संकट

 का  आपको  सा सता  करना  पड़ा  था  उस

 वक्त  आपको  यह  निर्णय  ले  लेना  चाहिए  था  i

 तब  हम  सी  प्रतिशत  शेयर  खरीद  सकते  थे

 लेकिन  अब
 74  परसेंट  पर  ही  हम  को  संतोष

 क्रिया  पड़  रहा  है  दार  जो  विदेशी

 मुदा  हम  को  देनी  पड़  रही  है  बह  भी

 अधिक  जछ  रही  है  ॥

 ध: (1.  अप  जिस  को  टेक  रोवर  करने  जा

 रहे  हैं  इस  में  कहीं  पुरानी  शाल  तो  चक्र  नहीं

 India)  Bilt

 दोहरा  रहे  हैं  शौर  वही  गलती  तो  नहीं  दोहरा

 रहे  हैं  जिस  अकार  की  आपने  कोलार  की  .

 सोना  खानों  को  अपने  हाथ  में  लेते  वक्‍त

 की  थी,  उसका  राष्ट्रीयकरण  करने  की  बात  की

 थी?  कहीं  वही  इतिहास  तो  शाप  अजब  फिर

 नहीं  दोहरा  रहे  हैं  -  मैं  चाहता  हूं  ि  आप

 इस  मामले  में  सावधानी  बरतें  !

 जहा  तक  इस  बिल  गन्दी  सम्बन्ध  है  च्

 कह  चुका  हूं  कि  इसके  हमारा  सिद्धान्त  रूप  में

 कोई  मतभेद  नहीं  है।  यह  बहुत  अच्छा  कदम

 है  और  इस  कदम  को  हमको  पहले  उठाना

 चाहिए  क्या।  लेकिन  सरकार  ने  स्थिति

 पूरी  तरह  स्पष्ट  नहीं  की  है  ।  सरकार  का

 इरादा  क्‍या  है  यह  भी  स्पष्ट  हो  जाए  तो  मैं

 समझता  हूं  कि  वर्तमान  तेल  संकट  को  हल  करने

 सं  इससे  काफी  मदद  मिलेगी  ।

 छापने  कहा  था  कि  आयात  घटेगा  i

 वह  चटा  नहीं  है  आज  तो  देश  से

 डीजल  तेल  भी  गायब  हो  गया  है  i  इस

 का  इस्तेमाल  कृषि  में  होता  है  । क़षि

 कौर  डीजल  तेल  का  जो  सम्बन्ध  है

 इसको  आपको  सदैव  ध्यान  में  रखना

 चाहिये  -  डीजल  तेल  न  मिलने  से  कृषि  का

 उत्पादन  घटेगा  जो  कि  हमारे  देश  के

 हित  में  नहीं  होगा  ot  पूरेदेश  में  ६ ल

 संकट  चल  रहा  है  ।  डीजल  कहां  और

 क्यों  गायब  हुमा  इस  पर  भी  विशेष

 ध्यान  देने  की  जरूरत  है  ॥

 जहां  तक  मिट्टी  के  लैल  का  सम्बन्ध  है

 बार  भार  इस  पर  जो  कर  बुद्धि  की  जा  रही  है,
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 बार  बार  इसकी  कीमतें  जो  बढ़।ई  जा  रही  हैं

 वह  हमारे  गरीब  देश  के  लिए  अच्छा  नहीं

 हैं  ।  भारत  के  72  प्रतिशत  लोग  गांवों  में

 निवास  करते  हैं  ।  GO  प्रतिशत  गांव  ऐसे

 हैं  जहाँ  गांव  के  निवासी  घासलेट  से

 दीपक  जला  कर  गुज़ारा  करते  हैं,  उस

 सें  रोशनी  लेते  है  |  i30  पैसे  लिटर

 से  तेल  की कीमत  आपने  फिर  745  पैसे

 कर  दी  है  ।  इस  से  आम  आदमी की

 तकलीफ  बढ़गई  है  ।  ऐसा  कदम

 आप  को  उठाना  चाहिये  जिस  से  आम

 आदमी  की  तकलीफों  न  बढ़े  ।

 जहां  तक  इस  बिल  का  सम्बन्ध  है

 जो  आप  करना  चाहते  थे  उसका  मापकों

 तुरन्त  कर  देना  चाहिये  था  ।  चूंकि  आपने

 ऐसा  नहीं  किया  इस  लिए  नाता  प्रकार

 की  भ्रांतियां  देश  में  फैली।  अब  भी

 लोग  समझ  नहीं  पा  रहे  हैं  कि  74  परसेंट

 शेयर  क्‍यों  ले  रहे  हैं  और  26  परसेंट

 भी  क्‍यों  नहीं  लेते  हैं?  इसका  आपने

 स्पष्टीकरण  नहीं  किया  है  ।  मैं  चाहता

 था  कि  सरकार  पूरे  के  पूरे  शेयर  ले  लेती

 और  अगर  ऐसा  किया  जाता  तो  सात

 साल  में  हम  को  जो  विदेशी  मुद्रा  देनी

 पड़ेगी,  उसकी  हम  बचत  कर  सकते  थे  !

 लेकिन  आप  ने  ऐसा  नहीं  किया  '  मैं

 चाहता  हूं  कि  इसका  स्पष्टीकरण  करें

 कि  यह  पूरा  सौदा  सरकार  ने  कितने  में

 किया  ?

 अन्त  में  मैं  राशि  करता  हूं  कि  जिन

 तथ्यों  का  मैंने  जिक्र  किया  है  उन  पर

 मंत्री  महोदय  अवश्य  कुछ  प्रकाश  डालेंगे  |
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 SHRI  BHAGWAT
 (BHAGALPUR):  Sir,  I  congratulate
 the  Minister  for  bringing  this  Bill
 before  the  House,  but  I  wish  I  could
 have  congratulated  him  profusely
 with  all  my  heart,  because,  firstly,
 in  this  House  and  outside,  mary  of
 us  had  demanded  the  take-over  of
 this  foreign  company  many,  many
 years  before.  Now  this  offer  which
 is  being  played  up  as  a_  voluntary
 offer  is  not  really  a  voluntary  offer  but
 it  is  circumscribeqg  by  circumstances
 prevailing  outside  this  country.  Secon-
 dly  they  have  exploited  this  country
 enough;  they  have  repatriated  enough
 profits,  many  hundred  times  more
 than  what  they  had  put  in  this  indus-
 try  in  this  country.  As  Prof,  Danda-
 vate  rightly  pointed  out  this  is  the
 type  of  offer  which  was  given
 to  our  Government.  What  exact-
 ly  is  the  total  implication  in  this
 negotiation?  I  can  neither  understand
 nor  appreciate.  What  is  the  compen-
 tion  that  is  proposed  to  be  given.  Here
 it  says  Rs.  2.52  crores  and  the  total  is
 said  to  be  about  Rs.  8  crores.  Who
 knows?  It  may  be  Rs,  28  crores.  We
 do  not  know  enough  about  it.  The
 argument  advanced  is  that  in  seven
 years  it  will  be  00  per  cent  and  that
 this  arrangement  will  be  a  gain  to  this
 country.  But  we  ask:  why  project  it
 for  seven  years?  Why  not  right  now?
 Is  it  not  time  that  foreign  oil  compa-
 nies  are  taken  over?  To  an_  interjec-
 tion  by  Dr.  Ranen  Sen  or  Jyotirmoy
 Bosu  probably,  the  hon,  Minister  said:
 my  party  had  decided  to  take  over  the
 commanding  heights.  This  is  one  of
 the  important  commanding  heights  of
 our  economy  which  should  have  been
 taken  over  long  ago.

 JHA  AZAD

 Why  should  they  take  only  74  per
 cent?  Do  you  propose  to  say  that  in
 these  commanding  heights  only  the
 tops  would  be  taken  over  and  what
 remains  below  is  left  out.  We  feel
 that  it  should  be  00  per  cent  take
 over;  it  should  not  be  a  projection  in
 terms  of  years;  it  should  not  only  be
 Esso  but  also  Burmah  Shell  and
 Caltex.  I  need  not  quote  figures.  In
 this  House,  I  have  quoted  figures
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 many  times.  Shri  Hiren  Mukerjee  and
 others  have  also  quoted  figures  many
 times.  Those  figures  speak  volumes
 how  the  seven  big  cartels  are  mono-
 polising  crude  in  the  middle  east;  not
 only  that:  by  their  super  tankers  they
 drive  out  and  starve  the  developing
 nations.  Therefore,  I  ask:  why  should
 it  be  limited  to  74  per  cent?  Why  do
 the  Government  propose  to  give  Rs.
 2.52  crores  for  these  junks?  What  are
 these  installations  in  Bombay,  Madras
 and  Calcutta?  Have  they  assessed  the
 marxet  value  of  these  items  for  which
 they  are  paying  this  sum?  Have  they
 set  up  any  committee  to  go  into  this?
 Can  they  say  that  these  are  not  junk?
 We  are  going  to  pay  Rs.  2.5  crores
 free  of  income-tax.  If  it  is  taxed  it
 will  come  to  much  more.  Why  should
 that  not  be  taxed?  They  have  taken
 enough  profit  out  of  this  country;  they
 have  done  enough  harm  to  the  Indian
 economy.  They  have  taken  out  from
 the  reserve  fund  completely  in  the
 name  of  repatriation  of  profits.  For
 this  huge  amount  which  we  are  giving
 them.  they  are  giving  us  junks,  Why
 net  IOC  be  allowed  to  expand  with
 the  same  amount  of  Rs.  3  crores  that
 is  proposed  to  be  given?  The  IOC  to-
 day  is  in  a  better  position  to  distribute
 those  things  which  we  are  taking  over.
 I  think  the  Minister  has  enough  power
 ana  control  to  direct  the  IOC  in  re
 gard  to  this  matter.  The  value  of  the
 things  that  we  are  taking  over  is  zero
 because  they  have  depreciated  very
 much.  The  Indian  Oil  has  built  good
 facilities  all  over  the  country  to  deal
 effectively  with  distribution.

 Then,  I  would  like  to  know’  why
 these  Rs.  2.50  crores  are  being  paid.
 My  first_question  is  why  they  should
 be  paid  at  all?  They  have  done  more
 than  enough  harm  by  exploiting  our
 country  in  men  and  material.  Hav-
 ing  been  in  position  for  some  time  I
 kKncw  how  these  oil  companies  have
 brought  the  Indian  employees_  to
 their  knees.  Sri  Raja  Kulkarni  in
 a  representation  then  told  us  in  the
 Ministry  that  they  use  to  call  their
 Indian  officers.  make  them  sit  in  the
 ante-room  and  sign  such  agreements
 They  have  done  enough  humiliation
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 to  this  country,  to  our  Indian  emplo-
 yees  in  this  country;  they  have  taken
 enough  profits  out  of  this  country.
 Why  should  they  be  paid  at  all?
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 Of  course,  I  do  not  like  the  hiking
 of  prices  at  all  by  the  Arab  countries.
 which  has  put  the  developing  coun-
 tries  into  difficulties.  I  am  glad  the
 Minister  has  entered  into  some  agree-
 ment  with  them.  For  that  I  congra-
 tulate  him.  After  this  hike  in  prices
 these  companies  have  the  magnani-
 mity  to  offer  themselves  to
 be  taken  over  by  the  Gov-
 ernment.  There  is  no  -  magna:
 nimity  there;  in  fact,  it  is  the
 other  way  round.  So.  I  want  to  know
 why  they  are  being  given  compen-
 sation,  and  that  too  with  all  the  ex-
 emption  like  their  shares  in  the
 equity  capital  of  Standard  or  Lube
 India  would  not  be  touched,  their
 trade  mark  or  right  to  have  a  trade
 mark  would  not  be  touched  and  their
 patents  registered  in  this  country
 would  not  be  touched.  Why  should
 we  give  them  all  these  exemptions.
 I  would  like  to  know  why  this  is  be-
 ing  done.  Then,  why  is  the  Reserve
 Bank  of  India  not  allowed  to  play
 its  role,  so  far  as  the  remittances  by
 this  Company  outside  India  are  con-
 cerned?  Why  has  the  Reserve  Bank
 been  debarred  from  performing  its
 duty?  Why  should  we  give  them  all
 this  concession  when  we  have  facts
 and  figures  galore  of  this  exploitation.

 When  our  friends  on  the  other  side
 talked  of  nationalisation,  the  Minis-
 ter  intervened  to  say  that  this  is  not
 nationalisation,  it  is  only  acquisition
 because  our  party  has  not’  decided
 about  nationalisation  of  everything
 but  only  the  commanding  heights.
 I,say  that  a  majority  of  members  in
 the  party  want  nationalisation  of  this
 concern.  Let  there  be  a_  consensus
 on  this.  I  think  the  Minister  himself
 agrees  that  there  should  be  nation-
 alisation.  But  there  may  be  cons-
 traints  in  the  Government  because
 of  inter-play  of  influences.  I  think
 the  Minister  and  the  Government
 must  be  bold  enough  to  throw  off  the
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 shackles,  of  the  American.  imperie-

 Do.  they  mo¢g  snipe  at  us  every  day.
 Only  today  we  read  in  the  news-

 papers  pf,  the  treatment  meted  out  to
 Shri  N.  N.  Pande,  dn  the  US  Senate
 or  Congress  they  said  that  they  vwiil

 nat  purchase  Indian  suger  because
 india  ig  neat  aupperting  them  in  Viet-
 nam.  it  was  a  very  objectionable
 Atetement.  is  that  the  consideration
 for  our  fearing  them  or  not  annoying
 them?  We  heve  seen  what  the
 Seventh  Fieet  have  done  in  Vietnam.

 Se,  I  would  request  them  to  brush

 aside  all  such  considerations  and  take

 ever  this  company  here  and  new.  By
 that  we  are  not  doing  anything

 wrong.  We  are  not  infringing  any  of
 the  provisions  of  the  Constitution,  be-

 cause  we  Have  given  them  much  more

 —
 they  have  invested  in  this  coun-

 *

 Ceming  to  the  service  conditions  of
 the  employees,  especially  of  officers
 drawing  above  Ks.  3000,  why  should

 they  be  guaranteed  wher  they  come
 under  the  Goverpmeéent.  The  Com-

 pany  adopted  hundred  and  one  ways
 to  pay  these  officers  from  the  pool
 fund.  Will  the  Minister  also  create  a

 pool  fund  to  give  special  facilities  and

 perquisites  for  ‘these  officers?  Of
 course  the  Government  have  rightly
 taken  the  right  under  one  section  to

 motliify  them.

 Then  IT  come  to  the  Board  of

 Management.  What  would  he  the

 shape  of  management  for  these  seven

 years  when  74  per  cent  will  be  with  us

 and  28  per  cent  with  them?

 I  would  like  40  know  whether  this

 26  per  cent  shall  have  or  shall  not

 heve  the  right  to  vote  our  basic

 resolution  in  the  Board  of  Directors.
 Will  there  be  any  such  clause  that  on

 such  basic  assumptions  or  resolutions
 there  should  be  three-fourths  maje-

 rity?  Will  there  be  any  such  clause  in
 the  agreement  and,  i¢  so,  im  that  case

 nothing  will  go  through  because  they
 =i;  have  26  per  ceme  with  them.  So,

 .  MARCH  t,  32924  Undertakings  in  asic)  Bl  age

 want  to  know  what  shal  pe  the  striuc-
 ture  of  the  Board  of  Management  and
 the  powers  of  that.

 i  would  say,  it  is,  necessary  that  the
 Government  should  take  it  over  now.
 My  hon.  friend  Mr.  Kulkarni  said
 that  he  would  not  say  that,  because
 that  will  mean  that  there  are  lobbies
 in  the  country.  The  people  in  the
 country  only  see  the  lobbies  in  the
 country,  nothing  about  the  personal
 views  and  opinions.  I  agree  that  the
 Minister  should  take  over  that

 immediately.  हे
 What  is  the  sanctity  about  14th

 March?  Why  should  they  bully  us,
 you  take  over  before  44७  March  -  or

 go  without  it?  What  is  the  sanctity?
 If  there  is  any  sanctity,  and  this  is  the
 most  important  Bill  of  all  the  legisia-
 tions  that  had  been  brought  in  this
 House  during  this  session,  why  was

 mot  this  legislation  put  first  on  the

 list  on  the  18th  February  itself?  I

 would  have  very  much  liked  this  Biil

 to  go  to  the  Select  Committee  and  find
 eut  why  Rs.  23  crores  are  being  paid
 for  the  junk  which  virtually  amounts
 to  about  Rs.  5  crores,  as  Dr.  Ranen
 Sen  calculated  it,  on  the  basis  of

 income-tax  exemptions  and  all  that.

 I  do  not  know  that.  We  are  now  being
 told,  you  take  it  right  now  before  14th

 Mareh.  Why?  Why  not  489  February?

 Why  should  they  bully  us,  either  you
 take  it  before  i4th  March  or  go  with-
 out  it?  Is  it  a  pre-condition  in  the

 agreement  that  we  shalj  have  ta  hand-

 ever  74  per  cent  only  when  you  take

 the  junk  in  the  shape  of  installations

 at  a  cost  of  Rs.  24crores  which  virtual-

 ly  amounts  to  Rs.  5  crores?

 With  these  words,  I  give  my  condi-

 tional  support  to  this  Bill,  with  these

 fmportant  considerations  and,  I  hope,

 the  hon.  Minister  will  clarify  these

 points  for  the  benefit  of  the  House.

 *SHRI  J.  MATHA  GOWDER
 ail giris}):  Mr.  Deputy

 oe
 ker,  I  rite

 say,.a  few  words  on  The  ESSO  €

 quisition  of  Undertakings  in  India)
 197  on  behalf  of  my  party  the

 Dravida  Munnetra  Kazhagam.

 ब्या  speech  was  Geliverca  i  Tomi  ss—“SsSSSCSCStsts‘(
 a’)

 —s  Original  speech  was  delivered  in  Tamil.
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 At  the  very  outset,  I  would  like  to
 say  that  I  weuld  have  extended  my
 whoie-hearted  support  te:'the  Govern-
 ment  if  they  had  come  forward  with
 &  Bill  nationaliging  in  full  the  foreign
 oil  company,  the  ESSO  instead  of
 just  sequiring  the  assets  of  the
 company.  The  hon,  Member  belong:
 ing  to  the  ruling  party,  who  preceded
 me,  rightly  pointed  cut  that  the  Con-
 Sress  Party  was  committed  tc  the
 Sr

 aalieation
 policy  for  the  pur-

 pose  0  securing  the  commandin
 heights  of  the  on  Pane  But  this  legis: lation  is  meant  for  acquirng  only  the
 assets  of  the  ESSO  and  not  full  natio-
 nalisation.  It  seems  that  there  is  a
 contradiction  among  the  members  be-
 longing  to  the  ruling  party  and  the
 Ministers  of  the  ruling  party  running
 the  administration.  This  Bill  is  e
 classic  example  of  the  Government's
 vascillating  policy  of  nationalisation
 of  industries  in  the  private  sector
 which  are  vital  for  the  country’s
 economic  development.

 When  the  Indian  Iron  Co.,  Martin
 Burn  Co.,  and  Alcok  Ashdown  Co

 were  sought  to  be  nationalised,  in  the
 initial  stage  only  the  management  was
 taken  over  and  compensation  was  also
 paid  even  for  that  This  was  the
 Same  approach  adopted  in  the  case  of
 nationalisation  of  coal  mines  also.  At
 that  time,  all  the  Members  belonging
 to  the  Opposition  objected  to  the
 payment  of  compensation  for  simply

 taking  over  the  management.  Here,
 in  the  case  of  ESSO  there  is  a
 further  departure.  The  Government
 propose  to  acquire  74  per  cent  of  the
 shares  of  ESSO.  The  remaining  26
 per  cent  will  continue  to  be  with
 ESSO.  Only  after  7  vears  the  com-
 Plete  nationalisation  of  the  company
 will  be  effected.  For  doing  this  the
 Government  propose  to  way  a  cormn-
 pensation  of  2.5  crores  to  the  com-

 it  has  been  stated  that  negatiations
 were  going  on  with  ESSO  for  the  past
 two  years,  |  wonder  why  the  Govern-
 ment  gid  not  take  steps  much  earlier
 to  mafionalise  these  foreign  off  cam-
 panies,  In  Burma,  the  foreign  oil

 Undertakings  in
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 companies  were  nationalised  many

 years  ago.  A  sxiall  neighbourimg

 country  Sri  Lanka  nationalised  the

 foreign  oil  companies.  in  1961,  In

 Egypt,  which  ig  also  a  small  country

 compared  to  India,  the  foreign  ofl

 companies  were  nationalised  in  1966.

 It  is  really  surprising  that  we,  whe

 boast  about  the  vastness  of  our  country,

 about  India  being  the  biggest  demo~

 cracy  in  the  world  have  taken  this

 half-hearted  measure  of  acquiring  the

 shares  of  only  ESSO  in  the  year  31974.

 Even  now  the  Government  have  not

 taken  the  moet  desirable  step  of

 natiqralising  al)  the  three  foreign  oil

 companies.  If  the  Government  have

 come  forward  with  the  propusal  of

 acquiring  the  assets  of  Burma  Shell

 and  Caltex  also,  along  with  this

 legislative  proposal  for  ESSO,  even

 that  would  have  been  welcomed.  But

 the  Central  Government  have  their

 own  method  of  doing  things  about

 which  so  much  is  talked  about.

 Yt  has  also  ben  stated  that  the  ESSO

 came  forward  voluntarily  with  this

 proposal.  I  would  like  to  Say  that,

 after  exploiting  all  these  years  the

 national  wealth  of  the  country,  they

 have  come  forward  with  this  proposal.
 As  they  are  convinced  that  there  is

 much  for  them  to  expropriate  in not
 future,  they  have  corne  forward  with

 this  proposal  voluntarily.  If  the

 Government  had  nationalised  the

 foreign  oil  companies  much  earlier  as

 had  peen  put  forth  by  the  hon.  Member

 of  the  ruling  party  who  preceded  me,

 there  would  have  been  no  need  for  this

 kind  of  legislative  proposal  at  this

 time  of  international  ofl  crisis.  The

 Government  could  have  averted  the

 situation  of  trying  to  secure  the  com-

 manding  heights  of  economy  at  a  time

 when  the  entire  economy  of  the  country

 seems  to  be  beyond  redemption.

 During  1969,  these  three  foreign  oil

 companies  remitted  abroad  Rs.  85.94

 crores,  in  1970,  72.64  crores  and  in

 ३973  Rs,  94.49  crores.  During  the  past

 पद  years  these  foreign  oil  companies

 are  reported  to  have  remitted  abroad

 ३040  crores  of  rupees.  When  ‘they
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 fini  that  they
 7  ould  alte

 to  do  this  in
 future,  they  :  this  voluntary
 offer  and  tha  Government  have  fallen
 a  prey  t  this  offer.  Perhaps  the
 Government  want  to  compensate  them
 by  giving  Rs.  2.6  crores  which  they
 could  expropriate,  as  if  whatever  had
 been  done  before  was  not  enough.

 Due  to  the  machinetions  of  these
 foreign  oil  companies,  the  import  bill
 of  crude  oil  for  the  country  has  been

 going  up.  In  3970  the  imyort  bill  of
 crude  ofl  was  Bs.  १४२  crores  and  in
 ३978  it  had  gome  up  to  Bs.  244  crores.

 Similarly,  the  assets  of  theses  foreign
 oil  companies  are  also  getting  dwindl-
 ed.  They  are  repatriating  the  assets
 also  gradually.  In  1969-70,  their  assets
 came  down  by  5.8  per  cent  in  1970-71
 by  3  per  cent,  in  1971-72  by  6  per  cent
 and  in  1972-72  by  8  per  cent.  As  had
 been  repeatedly  stressed  by  the
 members  of  the  ruling  party,  the  assets
 of  ofl  companies  have  no  value  at  all
 after  30  years.  The  assets  of  ESSO
 are  more  than  90  yearg  old.  If  annual
 depreciation  is  caloulated,  these  assets
 are  worth  not  even  a  single  pie  now.
 ¥et  the  Government  have  come  for-
 werd  with  the  proposal  of  paying  Rs.
 2.6  crores  in  foreign  exchange.  The
 Government  are  munificent  enough  to
 give  them  interest  also.  They  can
 repatriate  this  amount  tax-free.

 The  other  two  foreign  oil  companies,
 Burma-Shell  and  Caltax  have  taken  a
 cue  from  this  Bill  for  aderuiring  the
 assets  of  ESSO.  From  today’s  news-

 paper  reports,  yo  will  find  that  by

 demanding  higher  refining  fees  for  re-

 fining  the  crude  oil  for  government.
 they  have  staked  a  higher  ciaim  of

 compengation  whenever  the  Govern-

 ment  propose  to  take  the  assets  of
 these  companies  also.  If  the  Govern-

 ment  had  come  forward  with  the  pro-
 posal  of  nationalising  all  these  three
 oli  companies,  this  awkward  situstion
 could  have  been  averted.  -3¢  is  eveally

 regrettable  that  the  Covernment:  arte

 mot  getting  ty  experience  even  from

 thefy  mistakes.
 °

 ¥  need  not  talk  about  international

 paymeng  of  even  a  singh:  pie  25  com--

 pensation  te  these  foreign  ail  com—

 panies.

 I  hope  that  the  hon,  Minister  of

 Petroleum  and  Chernicals  will  pay

 heed  to  the  demands  of  his  own

 Party  Members,  though  not  to  the
 earnest  please  of  the  members  of

 Opposition  parties,  and  bring  forward

 expeditiously  legisiative  proposals  for

 nationalising  these  three  foreign  oil

 companies  and  not  merely  for  taking
 over  the  assets  of  these  companies
 in  the  first  instance.  All  the

 members,  including  the  ruling

 Party  members  who  had  participated
 in  the  debate  on  this  Bill,  have  un-

 animously  demanded  that  not  even  a

 single  pie  should  be  paid  to  ESSO  for

 acquiring  the  junk  inestalletions.  r

 appeal  to  the  hon.  Member  that  he

 should  abide  by  the  umanimmous  desire

 of  this.  House  for  not  paying  any  com-

 pensation.  Iam  also  equally  op—

 posed  to  paying  Rs.  2.5  creres  im  for—

 eign  currency  te  the  ESSO.

 ‘Though  in  principle  I  am  in  support

 with  the  spirit  of  this  Bill,  i.e.  gra-
 dual  nationalisation  of  the  foreign  cil

 company,  I  am  gqpposed  to  the  way  in

 which  this  is  sought  to  be  done.

 With  these  words,

 SHRI  CHAPALENDU  BHATTA—

 CHARYYIA.  (Giridik):  5  will  not  cover

 the  ground  abheady  covered  my

 previous  celeagues,  fer  instamace,  the

 question  of  the  basis  ef  compensation
 whether  depreciation  has  been  dedrett—

 ed  from  the  quantum  which  has  peen
 fixed  ari  whether  cormpertiation  has

 I  eonclude.
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 eum,  KX.  Boroocah,  that  this
 Rpublic  control  over  the  commanding
 Atights  ig  necessary.  But  this  Bill,  I
 am  afraid  is  small  beer.  What  the
 Si  is  trying  to  tackle  is  the  visible

 tiny  tip  of  an  ice-berg  which  is  com-
 posed  of  several  big  international

 oe

 like  Exxom  Mobil,  Shelli,  Gulf

 Taxaco,  Artiaco  ard  so  on.

 Sir,  between  these  seven  ail  giants,

 and  Japan,  they  stand  @fth.  So  coutian
 is  indicated  in  our  approaches.  Increas-

 ing  of  oil  prices,  diverting  of  supplies
 from  one  country  to  another,  political
 and  economic  blackmail,  infanticidal

 zattack  on  many  technical  inventions
 which  cut  down  in  the  consumption  of

 ‘petrol,  and  petroleum  products  have

 high-lighteg  their  growth  over  the  Iast
 half  a  century.  Sir,  the  marketing
 part,  the  refininng  aspect  and  off-shore
 and  on-shere  drilling,  these  are  the

 three  major  component,  of  the  ail  in-

 dustry  itself.  We  will  take  over  the

 majority  shares  in  the  marketing  sec-
 ‘tion.  That  has  itg  own  value.  Sir.  I  do
 not  agree  with  my  previous  colleague
 who  says  that:  Well  we  are  restrict-

 ing  it  to  only  74  per  cent  particularly
 ‘because  IOC  has  not  yet  the  expertise
 in  marketing,  They  sold  furnace  oil
 at  cut  rate  to  aztéther  of  -sbsidiary
 and  lost  crores.  In  respect  of  the

 petralaum  productg  there  are  many

 varieties  any  different  prices’  and  step

 ‘hy  step  unless  we  take  over  the  mar-

 bi  ted  =  "  epee

 es  Tike  Burmah  #sheti,

 and  one  which  we  are  doing

 new,  mere  diversion  of  the  one  or  the

 other  of  the  of  products  can

 sJeopardiie
 ‘fhe  etorismic  posf-

 ition  of  7  company  iteett

 New,  whet  is  the  effect.  merely
 the  economic,  bit  the  overall  effect

 which,  at  a  critical  moment  of  our

 thistory,  ‘theae  sanog@enies  ‘have  on  our
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 thinking?  They  distorted  our  thinking
 ang  they  gaid:  Well,  you  den’t  have  to
 go  in  for  off-shore  and  on-shore  drill-
 ing,  you  don't  have  to  go  In  for  hydro-
 genation  of  coal  and  manufacture  of
 oil  cut  of  coal;  you  only  just  import
 Arab  oll  and  set  up  refineries  here.
 tt  may  be  a  hindsight  but  that  dis-
 torted  our  thinking  and  we  are  playing
 the  penalty  today.

 As  regards  the  powers  of  these
 companies,  they  have  forced  Britain

 only  very  recently  to  increase  the  oil
 prices  by  8  pence  and  they  even  said
 that  that  for  North  Sea  Oil  explora-
 tion  55  per  cent  profits  is  quite  reason-
 able.  They  are  now  blackmailing
 Japan;  Norway  is  a  small  country.  It

 has  nationalised  its  offshore  drilling  of
 North  Sea.  They  dia  without  waiting
 for  any  foreign  expertise.  That  is  a
 lessom  for  India  to  fellow,  These
 American  companies  reported  the

 largest  increases  in  foreign  dealings.
 The  figures  are:  EXXON  (Esso)  83

 per  cent;  Gulf  400  percent,  Texaco  86

 percent  in  respect  of  overseas  profits.
 Their  operations  are  going  out  of

 America  into  fresh  fields  and  pastures
 now.

 The  Bill  is  of  course  better  late  than

 never!  Tt  requires  suave  and  skillful

 handling.  Sir.  We  wtongratulate  the

 hon.  Minister  on  the  842]  which  he  has

 brought  forward  and  we  hope  and

 trust  that  he  will  appty  his  suavity  and

 diplomacy  also  to  put  it  through.

 DR.  KAILAS  (Bombay  South):  IT

 rise  to  suport  this  Bill  whoelehearted-

 ly.  I  do  not  know  why  Dr.  Ranen  Sen

 opposed  the  Billi,  eacept  fhe  reason

 that  the  Congress  and  the  Communzist

 Party  of  India  do  net  agree  in  their

 ideology,  in  gexand  to  the  arly  and

 quick  develepmeamt  ef  the  country

 especialy  in  the  technoiogical  field  of

 Oil  -exscploration  ang  distribution  and

 specialisation  in  ether  fields  like  offer
 preducts  of  petrolemm.  Can  anyone

 shy  that  the  Gevernment  of  india
 under  the  leadership  af  Prime  Minis

 ter  Shrimati  Indira  Gandhi  and  a  dy-

 namic  Minister  like  Mt.  79.  K.  Boresah

 t



 Who  is  more  on  ‘the  left.  of  the  centre

 than’  on  the  right  would  not  take  care
 of  enhancing  the  réputation  of  the

 ‘eountry  ‘bit  would  five  more  profits
 to  the  £580  rather  than  to  our  coun-

 ‘try?  Nobody  would  believe  such  98

 thing!  Under  the  circumstances,  the

 present  agreement,  for  which  I  congra-
 tulate  the  hon.  Minister  again;  is  one
 eof  the,  best,  and  he  must  go  ahead  with

 at,

 MR.  DEPUTY-SPEAKER
 man  of  great  faith  —

 DR.  KAILAS:  I:  have  sot  great
 faith  in  the  leadership  of  my  country.
 I  shail  convert  you  also  presently
 when.  I  shall.  mention  the  reasons  for

 my  faith....

 He  is  a

 MR.  DEPUTY-SPEAKER:  I  am  be-

 zoming  a  little  sceptical.

 DR.  KAILAS:  7३  be  able  to

 convince  you?  Why  do  I  congratulate
 the  hon.  Minister?  ESSO  imports
 crude  at  the  rate  of  8.32  dollarg  per
 barrel  while  Iran:  and.  other  countries

 from  which  the  Government  of  India

 are  going  to  get  the  crude  are  going
 to  get  from  -us.30.93  doliars  per  barrel.

 This  means  that  Re,  30  crores  worth

 of  foreign  exchange  will  be  saved  per

 year,  and  for  seven  years,  it  would

 mean  ‘a  saving  of  Ks.  2i0  crores  by

 this  agreement  alone.

 Secondly;  from  the  very  first  year,

 ESSO  which  will  be  under  the  Indian

 Government  wl  start  earning  about

 Rs.  3  to  Re.  34  crores  ‘out  of  which  74

 per  cent  will  accriie  to  us.  %In  the  same

 ratio,  we  ‘shall  get  preéfits:.in..  Larbe

 India  also  and  hence  the  Government

 of  India  and  this  country  will  be  get-

 ting  74  per  cent  of  -the  profits,  which
 would  come  to  about  Ra:  Py  crores  per

 year  as  profits  anid  debar  ESSO  from

 taking  over  ‘certain  things  which  they.
 wre’  taking,  becaube  under  this.  Bill,
 full  ‘control:  and.  «mamagement  of  the

 ESSO  will:  bein  ‘the  hands  of  the  Gov-

 ernment:  of  “india
 a

 *  tent  is  this.  Oil  technology  is  a  deve-~

 ioping  one,  and  it  has  been  the  policy.

 in  ‘such  fine  ‘fields  as  off  ‘technology
 which  we  shoula  ‘try  to  enter,
 wanted  to  turn  away  these  three  oil
 companiés.  And  the  Easos,  as  was
 mentioned  earlier  by  Mr:  Azad,  were
 00d  enough  to  come  forward  or  per-
 haps  they  were  forced  to  come  to  the
 Government  and  offer  74  ner  cent,  and
 they  would  be  working  as  a  joint  sec-
 tor  company  for  seven  years.  As  one
 hon.  Member  said,  it  is  a  phased  out
 nationalisation.  There  will  be  a  phas-
 ed  out  nationalisation  so  that  after
 seven  years,  it  ‘will  become  fully
 nationalised.  But  these  seven  years
 are  very  critical.

 Whatever  research  and  gevelopment
 have  taken  place  in  the  US  will  be
 aceruing  to  us  and  we  will  not  be

 waiting  for  this  development  to  come-

 MR.  DEPUTY-SPEAKER:  Are  all
 these  part  of.the  Bill  here?

 DR.  FAILAS:-  You:  seemed  to  -be

 sceptical.  Dr.  Fanen  Sen  had  opposed
 the  Billi  ama  I  must

 explain....  .

 MR.  DEPUTY-SPEAKER:  I  am  say
 ing  that  these  do  not  form  part’  of  the
 Bill  These  are  things  outside  the

 “scope  of  the  present  Bill

 DR,  KAILAS  Al  right.  I  wouild
 come  to  the  Bill  also

 7  Unfortunately.  our
 policy

 8०  far  has

 been.  to.  acquire  .or  na  alise’  only

 sick.
 apa

 or  pick  undertakings:  "This
 is.  the  undertaking  iwhith  is’  “run-

 ning  at  a  “nreft  which  ‘will  °  accrue

 profits,  to..us  from
 the  véry  first:  year

 Hence  now.  the  of  ‘Government
 should  be  even  healthy
 undertakings  which  are  ‘brofitable  ‘tu
 the  country.  i

 ‘This’  agtéerient  with  ES80°  was  "to.
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 DRS  ELAS!  a  eth?  ¥  peave  it
 to  you;  Uf  -svotr'  do  nét  want  to  Titen'  to

 me.  oy  tae  7  us  ae  ten  : gets  Bart  der.

 ME:  DEPUTY-SPHRAKER:  a a  want’

 listen  to  +syow,:  but:  it-should  de,

 sormething  within  the  scope  of  the
 Bill

 DR.  KAILAS  I’  am  talking  -n  the

 point.  Pan  Fa!  +  i  wo:

 SHRI
 |

 “WADHURYYA
 aALDAR (Mathtirapur):.  tts" a  dyfiamle’  speech

 to  support  .a-dymamic  Minister.  .

 DR.  KAILAS:  I  was  trying  to  reply
 to  Dr.  Ranen  ‘Sen,  I  heard  +  bityand.
 you  were  alsp  listening  tq  him.  car

 SHRI...  MADHURYYA  HALDAR::.:
 The  Minister  is  there  to  reply

 DR.  KAILAS:  Let  me  also  reply

 MER.  DEPUTY-SPEAKER:  I  do  not

 want  to  harbour  any  ideg  ‘that  I  “am

 discriminating...  Dr...Ranen  Sen  never,
 referred  to  thé  agteement  which  is  not

 within  the  Bill.  ‘He  néver  referréett’  te

 any  kind  of  percentage  of  takeover

 of  ESSO.  He  referred  to  the  pro-

 visions  of  the  Bilt.  70  Pa  would  tike-to
 do

 the  same.  |  em

 DR.  KAILAS:  I  would  do  that.

 I  think  it  is  in  clause  3  that  we  are

 talking  about  the  employees

 MR?  DEPUTVSPRAHRR:  “You  can

 tale  about  that.  Be  eS

 DR.  KAILAS  Whe  ‘pay  scales‘  of

 some  employees  are  vety:higk.  ‘There;
 are  only  four.  employees  who  are

 getting  Rs.  7,500—8,000  anqg  all  the

 be  ie  es  who.

 get  between  Rs.  5,000  to  Rs:  7000  whd
 are  so  technically  qualified  in  respect
 of  whom  this  House  hg  ax
 said  that  they:  THedt  be  GY

 the
 cmpiryy:;  have

 rected  refineties  fn  Malaysia,  Singa-
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 ang  Greece  Hence
 they  willbe  very  useful  ‘ih  érectizig  the
 refinery  ix  Mathura  und:  ‘expaision

 work  regard.  to  other  refineries

 I  would  like  to’  ask  &  few  questions
 of  the  Minister::so  that  he:can  repiy  t6

 them,  replying  ,to  .the  debate;
 What  will  ‘be  the  représentation  on  the
 board  of:  thartagemb@at  for  the  ‘7
 It  should.  have.  representatives  of  the
 ESSO  St  Association  and  the  Labour.
 assotiation  about”  Which  Shri  Raja
 Kukcarni.  spoke?  Is  he’thinking  “of
 cross-fertilisation  betw  the...  staff  of
 ESSO  and  IOC  so  that  we  get  the  best

 administration  of  hoth?,  Is  he  .think
 ing  of  growth  and  development  of  the
 ESSO:  organisation  so  that’  there  is  a
 real.  growth  taking  place,  :  ag.  since  last
 three  or  four  jyears  there.  was.  HO
 growth'or  any  development  in  ‘ESSO?
 When  is-he:-going  to  take  over  Calt#x
 and  Burmeh-Shell  so.:that  when  he  is
 talking  of  the  commanding

 height  ving this‘  field  he  wilf  be  |

 those  commanding  ‘heights  with  almost
 all  the  technological

 clommgents Wor. taking  place  all  ovér  the

 I  .think,.in  .jause  .i0,--line:  BQ,  /  the
 word  “trust’”’  has  been  used:.  ‘sq,  how.
 ever,  that  the  rights’  and  interests  of
 the:  beneficipries:  ef:  the  trast  “are:  ndt,

 and’  by
 naming  »@his:  ag:.  a:  trust:  jer:  <n‘:  fort?

 Neither  there  .is  oy
 ee

 nor...  there
 is  any  trust.  T  req  him  to  kindly
 explain  this  to  us.

 With"  thées  ‘words,  I  cl

 _.. बदी... सु : कल्िकमद  eee

 महोदय  ,...सब  हे:  पहले  थेः  शि याकि :- कक ae
 बारे  में  यह  कहना  चाहता  हूं  कि  मंत्री.  सहो शस

 ने  लोक  सभा  को  विश्वास  में  लेने  से  इस कार

 ब्या  है,  oy  झकिजष्दार:, यह, वो यह,  के  सिज्लेसक  है

 लहू,  एक ब्या पक.,.  bd  रख
 पाक

 का  जा  pls

 भाप  पृष्ठ  रहे  toe!  %

 सकू
 व्यापक,  करार  डमी,  है

 .  कौर  OB,
 उसका  एक  मात्र  है।॥।
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 कुछ  ESSO  (Ageu,  of

 ली  समसु  लिखने]

 उस  की  बजह  से  दाम  बढ़े  हैं।  मुख्य

 कारण  तो  उन  के  ढारा  ज।  दम  बढ़ाग्रे  गये  है

 यह  तो  है  ही  ,  लेकिन  क्या  मंत्री  महोदय

 इस  बाल  से  इन्कार  कर  सकते  हैं न्कि  सारी

 दुनिया  इस  पेट्रोलियम  के  संकट  में  फंस

 गई  है  झकझोर  पेट्रोलियम  का  धंधा  करने

 बाली  जो  अन्तर्राष्ट्रीय  कम्प निर्मा  है  यह

 भोज  कर  रही  हैं,  झपने  मुनाफ़े  को  बढ़ा

 रही  हैं।  मैं  केवल  “टाइम  मैगजीन  से

 दो  ही  बाक्यों को उद्धृत को  उद्धत  करूंगा  +  एक

 भअारमैको  है  मेरा  ख़्याल  है  आप  की

 रिक्राइनसी का  उन  से  करार  हैं
 :

 “Though  Saudi  Royalties  and
 taxes  have  soared  to  seven  dollars
 Per  barre]  the  production  costs

 averaged  only  2  cents  per  barrel.”

 fam  12सेंट  के  कर्ड  आयल  के  उत्पादन

 का  खरया  है  t  wart  इस  मैगजीन  मे

 सिखा  =  कि  :

 “As  a  result,  at  present  prices
 Armaco  nets  more  than  50  cents  per
 Sarrel  and  ia  now  producing  7.3  mil-
 fion  barrela  per  day.”

 यानी  36  लाख  डालर  एक  दिन  का  इनका

 सनभा फा  है  |  और  पेक्सौन  केबारे  क्‍या

 स्थिति  है  ?  “टाइम  मैम स्विस'  ने  कहा

 है,  यह  उन  की  क्रवर  स्टोरी  डे
 :

 “Exxon  has  not  only  grown  but
 also  prospered,  so  much  so  that  last

 month  it  reported  the  annval

 profit  ever  earned  by  any  industrial

 coinpany,  that  is,  2.4  billion  dollars
 after  taxes.”  ह

 यानी  2460  करोड  डोलर  '
 थ  ऐक्सोॉन

 कम्पनी  का  सुनो फा  है  ?  तो  हसी  हालत में
 क्रम सरी का  में  भी  इन  लैल  कम्पनियों  के

 खिलाफ  जनमत  पैदा  हुआ  है  +  ऐसी

 हालत  %  18करोड़  जौ  इसे  बनें  दे  रहें

 हैं,  मैं  समझता  हूं  यह  ठीक  नहीं'  है  ॥

 एक  बात  इस  सम्बन्ध  में  और-  -मैं.

 किया  चाहता  हूं  |  25  न्ाह्ल  .  का  क ज
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 ar  दंड  घायल  पि!  सप्लाई  के  आरे  में,

 जोश  मेरी  जानकारी  'के  अनुसार  २9798

 में यह  करार  1... |  हो  जाता  है  4

 तो  पांच  साल  के  बाद  ही4  इस  की

 कोई  जिम्मेदारी  नहीं  रहेगी,  जिनके

 25  प्रतिशत  जेबर  हैं,  कुछ  जाने  के  बारे

 में  ?  अगर  पांच  साल  के  बाद  इनकी

 जिम्मेदारी  खत्म  हो  जाती  है  सो  26

 प्रतिशत  रखने  का  भी  ग्  माने  हैं?  आप

 यह  क्लिक  दे  सकते है  कि  ७. 1.  थ् कूड

 ला  रहे  है  और  ड  की  हम  को

 कमी  है  इसीलिये  26  अतिशय  शेयर

 उन के  हाथ  में  रहने  दे  रहे  है +

 लेकिन  पांच  साल  द  यह  भी  खत्म  होने

 बाला  हैं  तो  एसो  हालत  में  26  प्रतिशत  शेयर

 इन  लोगों  के  हाथ  मे  रखन ेसे  कीच  सा

 ह्म  को  लाभ  होने  वाला  है  ?  लोगे

 जाएगा  मेरे  ह: 1. ल  मुद्दो  के  बारेमें

 मंत्री  महोदय  सफ़ाई  दें  और  सगर

 शाप  इस  को  ले  रहे  है,  तो  हमारा इस

 को  ले  कर  अड्डा  थोड़ ेही  है,  इस  मे
 जो  कमियां  है  |]  छिपाने  के  लिए  कहीं

 इस  की  बाओ  मंतो  नहीं  जा  रहे  हे  कि

 पैट्रोलियम  लकी  यह  कर  रही  &  यह

 कर  रही  है  ॥  उस  से  हम  को  क्या  मतलब

 ले  किन  झाप की जो कलन्श्या जो  कमाया  है  उस  पर

 नादर  बिछाने  के  लिए  मेहरबानी  कर

 के  धाप  ड्  खबरों  क्या  10... 0. अ  के

 लीजिये।  चल नाशी  मेरा  कहना  है  +

 SHRI  VABANT  SATHE  (Akola):

 Sir,  3  rise,  te  congratulate  the  Minister
 for  taking  the  basic  step  of  taking  over
 the  marketing  facflities  of  ESSO  and
 also  for  providing  for  the  taking  over

 of  the  74  per  cent  shares  of  the  Com-

 Pany  in  a  phased  programme.  But  I

 notice  a  peculiar  feature  in
 practically every  measure  which  the  G&vernment

 take  for  the  taking  over  of  the  uader-

 takings.  Are  we  really  in  stich  a  diffi-
 cult  or  tight  position  that  we  ‘ave  ‘to

 take,  meastires  in  a  halfshearted  war?
 I  hope  the  Minister  will

 tyeg,  us
 into

 corffidence  and’  tell  us  wh  nexgo-
 tiations  started  with  ‘this  ‘coriaerli;'  titer
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 dig  not  think  in  terms  of  taking  over
 200  per  cent  of  the  shares,  not  only  in

 marketing  but  also  in  refining  and  in
 Lube  also.

 What  is  the  peculiarity  of  this  figure
 of  74?  Why  do  they  not  have  75  per
 cent  shares?  Would  it  be  right  ig  I
 were  to  say  that  it  is  because  under
 the  company  law  if  you  hold  three-
 fourths  of  the  shares  then  you  can

 change  even  the  charter  or  articles  of
 association,  which  you  cannot  do  if
 you  have  only  74  per  cent.  Is  that  the
 reason  why  the  Esso  Company  insis-
 ted  on  your  going  to  the  maximum

 limit  of  only  74  per  cent  and  not  75
 per  cent?  Why  is  it  that  they  say,  “All
 right;  you  take  over  our  petrol  stations
 and  other  things  all  over  the  country
 by  paying  us  Rs.  2.5  crores”?  They  say

 it  knowing  fully  well  that  because
 there  are  our  IOC  pumps  all  over
 which  are  practically  side  by  side  with
 Esso  pumps,  and  because  of  the  lack
 of  crude  now  which  is  about  to  stay  at
 least  in  the  foreseeable  future—ithere
 is  no  likelihood  of  plenty  of  oil  being
 available  for  sale—by  any  of  these
 pumps-—they  feel,  here  is  a  goog  pro-
 position  and  let  the  Government  pay
 Rs.  2.5  crores  and  take  over  all  the

 petrol  pumps  which  are,  as  it  is,  not
 a  profitable  affair.  They  say,  “you

 take  these  petrol  pumps  or  petrol
 depots  or  some  buildings  here  and
 there  but  do  not  touch  our  real  vested
 interest  in  the  Refinery  section  or
 Lube  India."  They  will  continue  to
 have  control  there.  In  spite  of  your
 taking  74  per  cent  with  26  per  cent,
 they  still  have  a  voice  in  the  rnanage-

 ment.

 For  a  cormmon  man.  it  may  appear
 that  the  Government  is  taking  over  74
 per  cent.  What  more  do  you  want?

 But  74  per  cent  does  not  give  you  any
 right  to  bring  ,abayt  a  single  change.  in
 the  articles  of  association.  What  are
 the  articies-  of  assaciation?  ,  Have

 you  examined  this?  Hew  does  it  give
 you  any  benefit?  Kindly  consider
 this.  I  would  like  the  House  to  be
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 taken  into  confidence,  when  we  are

 going  in  for  such  a  major  decision.

 Now,  I  find  here,  clause  3  says:

 “On  the  appointed  day,  the  right.
 title  and  interest  of  Esso,  in  relation
 to  its  undertakings  in  India,  shall
 stand  transferred  to,  and  shall  vest

 in,  the  Central  Government.”

 Here,  “Esso”  means  Esso  Eastern

 Inc.,  a  foreign  company  within  the

 meaning  of  section  594  of  the  Com-

 panies  Act,  956,  incorporated  under
 the  laws  of  the  State  of  Delaware
 in  the  United  States  of  Amemea,  and

 having  its  principal  office  at  240t

 South  Gessner,  City  of  Houston,
 State  of  Texas,  in  the  United  States

 of  America;”

 How  does  it  appear  to  a  person  read-

 ing  this?  He  will  think  that  “on  the

 appointed  day'’—we  do  not  know  when

 the  appointed  day  will  be;  probably  7

 years  hence—the  right,  tile  and  in-

 terest  of  Esso  in  relation  to  its  under-

 takings  in  India  shall  stand  transferr-
 ed  to,  and  shall  vest  in,  the  Central

 Government.  Now,  the  undertakings

 have  also  been  described  as,  “Esso”’,

 “Esso  Standard”,  “Lube  India’,  etc.

 On  top  of  this  comes  clause  4  which

 says:

 “The  undertakings  referred  to  in

 section  3  shall  be  deemed,  save  as

 otherwise  provided  in  sub-section

 >  rd

 Jhis  is  where  the  real  crux  of,  the

 matter  comes.  While  at  gone  place,

 you  aay  that  you  are  going  to  take

 ever  these  undertakings.  at  another

 place,  you  quietly  say.  “save  as  other-

 wise  provided”’—a.  saving

 a  aon
 use,  a

 Proviso,  which  takes  away  ng,

 like,  by  pricking  a  balloon,  the  whole

 air  of  the  ballon  goes  away.  It  says,
 “gave  ag  otherwise  provided  in  sub-
 gection  «2)”.  What  is  provided  in  sub-
 section  (2)?  That  ig  the,  real  cream  of

 ¥sso  Company.  It  says  undertakings
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 {Shri  Vasant  Sathe]

 referred  to  ia  gub-section  1)  shall  not
 include  the  fallowing,  namely  :—

 “(a)  any  share  held  by  Esso  in  the

 equity  capital  of  Esso  Standarqg  or
 Lube  India:

 You  de  not  touch  that.  That  ig  the
 real  think.  Secondly,  it  says:

 +
 a)  amy  trade  mark,  and  any

 right  of  Easy  to  use  any  trade
 emark  in  Emdia,  specified  in  the
 First  Schedule;

 (c}  ahi  patetits  ang  designs  regis-

 tered
 im  India  in  the  name  of

 I  thonght,  with  the  of  this
 we  will  get  the  goodwill  of  Esso.
 we  wih

 foreign  company  in  the  national  in-

 terest  of  the  country.  That  is  what
 ‘the  objective  appears  to  be,  and  that
 is  what  you  have  said  in  the  State-
 ment  of  Objeets  and  -  But
 actually  what  are  we  doing?  We  are,
 in  effect,  only  taking,  if  I  may  des-
 cribe,  the  most  unprofitable  part  of
 Eaeao,  i.e.  the  petrol  pumps  and  other

 buildings:  but  the  real  thing  we  are
 not  teuching.  Then  we  also  talk  about
 seven  years.  And  what  is  the  reason
 given?  The  reason  is  that  the  Com-

 Pany  has  long-standing  contracts  with
 ‘the  Arab  ofl  producing  cotmntries  and

 we  can  get  oll  at  a  reasonable  rate

 from  them;  therefore,  we  must  conti-
 mue  these  contracts;  if  we  try  to  take
 over  the  whole  thing,  we  will  not  have
 the  benefit  of  those  contracts  for  get-
 ‘ting  of]  at  a  low  price.  That  ig  posst
 bly  the  argument  given.  But  in  the

 changing  structtire,  in  the  context  of
 direct  relationship  with  the  Arab

 countries,  do  you  not  visualise  that  in
 the  héar-future  you  can  ‘bave  a  better

 ‘ them
 "न्  price.  Therefore,  that

 be  a  digadVantage.  Why  not
 think

 bey
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 terms  of  having  our  own  refinery,  hav-

 ing  full  control  over  this  refinery  of
 Esso  here  and  now  and  ithen  go  to

 these  countries  and  say  that  either  as
 a  successor  we  continue  with  the  con-

 tracts  which  the  Esso  Company  had
 with  them  or  we  are  willing  to  nego-
 tiate  even  ea  fresh  contract  with  them?

 Will  that  not  he  better  and  free  from

 all  fetters?

 I  have  a  feeling—and  this  has  been

 strengthened  today  by  the  snubbing
 that  has  betn  reported  in  the  news-

 Papers  which  the  Congress  Committee
 Chiet  gave  on  the  sugar  deal,  where
 he  has  said,  ‘We  are  not  going  to  pur-
 chase  sugar  from  you  YSecause  your

 Government  has  not  supported  us  on

 the  Vietnam  issue  and  other  issues—

 that  there  is  a  certain  helplessness  as

 far  as  USA  is  concerned,  and  that  is

 in  the  name  of  reality,  practical  consi

 deration,  expediency  and  all  that.  Let

 us  be  honest;  are  we  really  helpless
 before  them?

 MR.  DEPUTY-SPEAKER:  Your

 analogy  is  a  little  far-fetched.  One  is

 the  Congress  of  America  and  another

 is  a  private  company,  may  be  a  big

 company.  The  analogy  is  a  little  far-

 fetched.

 SHRI  VASANT  SATHE:  ff  we  are

 helpless  before  a  Government,  I

 believe  we  may  be  more  helpless  be-

 fore  an  itnternational  cartel  Bke  Esso.

 I  am  trying  to  find  an  analogy  on  that

 line.  I  want  to  know  whether  we  are

 so  helpless.  Ig  we  are  thinking  in

 terms  of  self-reliance,  self-sufficiency,
 some  day  this  country  must  take

 courage  and  say  ‘no’.  I  do  not  thinh
 we  are  so  helpless.  We  can  have

 better  negotiations;  we  are  already

 having  with  Iran.  Also  what  you  have

 found  in  the  Bombay  High—and  if  the

 prospect  Is  xzdod,  you  may  find  a  sibs-

 tantini  Gdepustt  showld  give  you  micre

 eonfidente  instead  of  aiffidence.

 My  test  point  is  about  employees.  I

 wiuld  beg  to  submit  that  we  are  pro-

 tecting  the  rights  of  only  those  em-

 Ployees  Who  have  large  perquisites
 salaries. and  high

 ह
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 Now,  the  IOC  people  will  be  getting
 one  grade  of  salary  and  the  Esso

 people  wilt  be  getting  much  higher
 than  that.  As  it  is,  there  is  a  gric-

 vance  in  the  country  the  IOC  men  are

 getting  salaries  much  higher  then  the

 normal  salary  structure  in  the  counry.
 Tomorrow,  the  IOC  people  will  say,
 ‘iow  is  it  that  a  concern  where  we

 have  a  control]  Uke  Esso  should  pay  a

 higher  salary?  You  should  pay  us

 also  the  same  high  salary.’  Then  what
 will  you  do?

 Another  point  is:  how  are  you  going
 to  utilise  these  people.  To  get  the

 best  out  of  them,  give  some  responsi-

 bihty  to  these  people.  Some  such

 policy  also  will  have  to  be  worked  out.

 With  these  reservations  and  doubts-——

 (Interruptions)  yes,  which  IJ  Rave  in

 my  mind  ang  I  am  sure  these  will  be

 de-pelled—the  basic  objective  of  the
 B:i]]  being  really  good,  I  support  the

 Bull.

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  RB  FF.

 BOROOAH):  As  has  been  pointed  out

 by  many  hon.  Members,  the  Bill  really
 ३36१]  ites  to  only  a  small  part  of  the  Ezso

 undertakings  in  the  country.  Esso,  in

 ’cality,  has  three  undertakings.  One

 is  the  Esso  refinery  which  tnchudes
 also  the  business  of  crude  and  then
 Esso  distribution  which  is  the  present
 Esso  Marketing  which  is  the  subject
 matter  of  this  Bill  ang  the  third  one
 is  the  Lube  company  which  is  indepen-
 dent  of  this  undertaking,  50  per  cent
 of  which  is  owned  by  the  Government
 of  India  @nd  50  per  cent  by  the  Esso.

 We  came  to  the  House  with  this  Bill
 because  under  the  law  we  carmot  teke
 ever  any  foreign  company  or  any  part
 ef  the  foreign  company  except  with
 the  sanction  of  the  Paskament.  So  far
 as  the  Esso  refinery  and  tae  Lube  is
 concerned,  these  two  cembpanies  are
 registered  in  India,  So.  any  take  over
 or  any  purchase  of  the  majority  shares
 er  that  som  iz  in  the  mature  of  a
 commerfial  transaction  which  does  not
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 need  any  sanction  on  the  art  of  the
 Pasliament.  It  can  be  done  under  the
 law  of  the  land.

 Mr.  Madu  Limazye  is  trying  to  make
 ont  of  a  case  by  innuendo  that  we
 should  have  got  that  also  through  this
 Parliament.  The  law  of  the  land
 which  this  Parliament  has  passed  does

 mot  permit  that  it,  should  be  brought
 before  the  House.  There  ig  mo  point
 in  b  before  the  House  ०
 thing  which  the  law  does  not  permit.
 Therefore,  if  we  did  not  bring  the
 prebiern  of  the  take-over  of  Esso  by
 purchase  of  74  per  cent  shares  of  their
 refinery  and  the  Lube  to  this  House,
 it  is  not  because  that  we  wanted  to
 hide  it  ag  anybody  can  go  and  find  out
 from  the  Company  Law  register  but
 because  it  was  not  necéssary  under  the
 law  whereas  this  Bill  has  come  before
 the  Parliament,  as  it  is  necessary
 under  the  law.  He  also  raised  the

 question  whether  there  was  some  in-
 fention  of  taking  it  over  by  an  ordi-
 mance.  It  was  one  time  though  that
 we  could.  Because  sorne  hon,  friends

 including  those  who  do  not  have  that
 much  progressive  view  are  finding
 fault  with  me  that  we  are  atréady
 late,  it  was  one  time  thought  that  it

 may  be  taken  over  by  an  ordinance
 but  we  thought  that  ag  the  Parliament
 was  going  to  be  in  session,  it  should
 come  before  the  Parliament  in  the
 form  of  this  Bill  and  there  was  cer-

 tainly  a  delay  of  a  month  or  so  in  the

 acquisition  of  these  undertakings.  But
 I  suppose  that  that  ig  inevitable  in  the

 aystem  which  we  have  to  follow  in
 this  country.

 Then  I  was  asked:  Why  did  you
 not  take  it  up  immediately,—the  whole
 lock,  stock  and  barrel,  without  paying

 a,penny.  Only  ane  man  ¢ould  do  this
 in  this  would  that  ig  Eddi  Amin  ot

 Uganda  and  nobody  elise.  Only  Idi-

 Amin  of  Liganda  coulk’  take  over  in

 thie  ,  manmes  leck  stock  and  barral,

 without,  paying  a  penny  and  throw
 them  out.  Iraq  has  nationalised,  but

 aites  paying  fulk  compensation.  iraq
 also  aig  net  nationasalise  the  wiaole

 thing,  they  left  out  the  French  part  of
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 it.  Fhey  only  nationalised  the  British

 part  of  it  but  Ieft  out  the  French  part
 of  it.  I  know  this  because  I  was  there

 ~when  this  was  done.  Iraq  has  paid

 carmapensation  and  even  President  Col.

 Gadaffi  has  paid  compensation.  What

 he  has  said  is,  I  will  take  over  now,

 I  will  pay  compensation  later.

 SHRI  VASANT  SATHE:  ‘You  have

 not  nationalised  anything  in  this  coun-

 iry  without  paying  compensation!

 SHRI  D.  K.  BOROOAH:  This  policy
 of  nationalisation  without  compensa-

 tion  has  not  been  accepted  in  this

 country  and  also,  generally  speaking,
 in  the  civiliseq  world.  To  take  with-

 out  compensation  will  be  difficult  for
 me.  For  that  matter  any  Government
 it  will  be  difficult  for  any  Government
 in  this  country  under  the  existing
 Constitution.  But  what  I  want  to  pro-
 pose  is  this.  This  is  take  over  of  74

 per  cent.  Somebody  asked;  Why  did

 you  not  take  over  400  per  cent,  why

 only  74  per  cent?

 MR.  DEPUTY  SPEAKER:  Where

 is  this  74  per  cent?  You  have  been

 saying  that  ‘I  need  not  come  to  the

 House  for  it’.  It  is  not  in  this  Bill.

 And  if  I  hear  the  Minister  all  right,
 he  has  been  saying  again  and  again
 that  he  does  not  need  to  come  before
 this  House.

 SHRI  D.  K.  BOROOAH:  In  my  in-

 troductory  speech  I  did  say  this  and  I
 mentioned  there  that  we  have  to  take
 74  per  cent.  If  you,  in  your  wisdom,
 fee}  that  it  is  not  necessary  to  reply
 to  that  point,  I  will  not....

 MR.  DEPUTY  SPEAKER:
 befuddled  by  the  whole  thing.

 SHRI  D.  K.  BOROOAH:  It  is  very
 simple.

 SHRI  VASANT  SATHE:  He  has
 mentioned  that  in  the  Statement  of

 Objects  and  Reasons.

 MR.  DEF(FrTry  SPEAKER  That  is

 “true;  thet  is  not  part  of  the  Bill.

 I  am
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 SHRI  INDRAJIT  GUPTA  (Ali-
 pore):  What  happens  is,  this  actually
 precludes  this  House  from  discussing
 the  mechanics  of  the  whole  commer-
 cia]  transactions  which  may  take  place
 in  future,  namely,  the  acquisition  of
 74  per  cent  of  shares.  How  has  it

 nothing  to  do  with  this  Bill?

 SHRI  D.  K.  BOROOAH:  There  are
 two  aspects.  One  is  the  total  picture
 in  which  we  take  over  Esso  market-
 ing,  Esso  refinery  and  Lube  Oil.  But
 Lube  Oi]  and  Esso  Refinery  are  there
 they  are  there  run  by  Indian  com-

 panies,  working  in  this  country.  There-
 fore  I  said,  those  things  need  not  come
 before  the  House.  But  this  one  forms

 part  of  a  foreign  company.  it  is

 actually  extension  of  the  branch  of  2

 foreign  company.  If  you  want  to  take
 it  over  it  can  be  done  only  by  an  Act
 of  Parliament.  That  is  the  simple
 issue.  Now  we  are  discussing  the

 marketing  part  of  it.  But  because
 some  hon.  Members  have  raised  the
 other  point,  I  thought  it  is  better  on

 my  part  to  clarify  certain  doubts
 which  may  be  in  their  minds.

 Then  somebody  said,  it  consists  of

 junks.  It  is  a  registered,  company
 having  process  outiets  ang  some  of  the
 installations  which  the,  have  put  up
 are  still  working  in  this  country.

 SHRI  INDRAJIT  GUPTA:  How  old

 are  they?

 SHRI  D.  K.  BOROOAH:  Some  of  _
 them  are  0  years  old:  some  of  them

 less  than  i0  years.  They  are  expand-
 ing.  And  secondly  it  is  a  mistake  to

 say  that  IOC  and  ESSO  or  gome  other
 companies  have  put  their  outlets  in

 the  same  place.

 Bombay  has  more  foreign  company
 outiets  than  IOC  outlets,  because  the
 TOC  came  much  iiater.  In  many
 Places,  the  foreign  companies  had  been
 there  before  the  IOC  came.  So,  the
 IOC  could  expand  im  those  areas
 where  the  foreign  companies  had  not

 gone.  Therefore,  at  many  places  now,
 in  many  -trategic  points  in  the  urban
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 areas  and  the  bi«  cities,  the  foreign

 companies  have  a  larger  mumber  of

 outiets  than  the  IOC.

 MR.  DEPUTY-SPEAKER:  How  has

 he  arrived  at  this  figure?  Haq  he

 some  mechanism  for  this?  Was  some

 assessment  made?  In  what  way  was

 this  figure  arrived  at?
 #

 SHRI  D.  K.  BOROOAH:  A  com-

 mittee  wag  appointed  to  go  into  the

 matter  by  the  Government  of  India,
 and  it  consisted  of  the  Cabinet  Secre-

 tary,  the  Fimance  Secretary  and  the

 Petroleum  and  Chemicals  Secretary.

 They  ali  went  into  it,  Ultirnately,  it

 came  before  a  Cabinet  committee  of
 which  the  Finance  Minister  was  the

 chairman,  and  the  Industrial  Develop-

 ment  Minister  Shri  C.  Subramaniam
 and  myself  were  members.  The  Secre-
 taries’  Committee  had  gane  into  it

 very  carefully.  Therefore  this  delay
 had  taken  place.  They  had  studied
 the  problem.

 SHRI  INDRAJIT  GUPTA:  But  we
 must  know  the  basis.  Is  it  the  book
 value  of  these  installations  minus  the
 depreciation?  Is  Parliament  not  going
 to  be  told  about  it?  We  have  to  vote
 an  amount  of  Ms.  3  crores  for  acquisi-
 tion  of  these  installations,  How  has
 this  figure  been  worked  out?  What  is
 the  »Sasis  of  the  calculation?  It  is  not
 stated  in  the  Bill  at  all.

 SARI  VASANT  SATHE:  Normaily,
 one  takes  the  written-down  value.

 SHRI  D.  K.  BOROOAH:  This  forms-
 Part  of  a  total  package  deal.  They  did
 not  adopt  it  one  by  one.  They  went
 into  the  whole  thing  and  came  to  the
 conclusion  that  out  of  the  Rs.  8  crores
 that  would  be  paid  to  them,  for  the
 marketing  part  of  it,  there  will  be
 this  amount  mentioned  in  the  Bill,
 namely  Rs.  2.59  crores.

 SHRI  INDRAJIT  GUPTA:  Rs.  ६8
 crores  for  what?

 +
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 MR.  DEPUTY-SPEAKER:  That  is
 the  difficulty.

 SHRI  INDRAJIT  GUPTA:  He  is

 speaking  of  one  commercial  transac-
 tion,  and  this  Bill  makes  a  provision
 for  payment  of  Rs.  3  crores  only.  He
 is  mixing  the  two  things.

 SHRI  D.  छू.  BOROQOAH:  ३६  am  not

 mixing  it  up.  It  is  already  mixed  up.

 SHRI  INDRAJIT  GUPTA:  We  can-
 not  pass  a  legislation  by  being  hood-
 winked  like  this.  He  must  tell  us  how
 for  the  purchase  or  acquisition  of  these

 rights  or  this  take  over  of  this  foreign
 company,  the  arnount  has  been  cal-
 culated.  What  are  the  broad  princi-
 ples?  Nofhing  is  being  told  to  this

 House.  Are  we  to  vote  lke  blind

 people?

 SHRI  D.  K.  BOROOAH:  He  does  not
 have  to  vote  for  it  blindly  at  all.

 SHRI  VASANT  SATHE:  In  valua-
 tion,  normally  the  written-down  value
 of  a  thing  is  taken.  Is  that  the  basis?
 Normally  that  must  be  the  basis.

 MR.  DEPUTY-SPEAKER:  Apart
 from  that,  I  would  like  to  pose  this

 question  to  the  hon.  Minister.

 Will  it  be  fair  to  this  House  to  get
 the  Bill  through  in  consideration  of  a
 certain  hypothetical  situation  which
 is  not  before  this  House?  He  has  not

 placed  any  statement  before  this
 House,  and  we  do  not  know  anything.
 We  have  just  been  told  that  this  ig

 part  of  a  bigger  deal.  What  is  that

 bigger  deal?  Can  we  get  through  this
 without  knowing  what  it  is?

 SHRI  INDRAJIT  GUPTA:  For  the
 first  time,  we  are  being  told  about
 some  mythical  Rs.  i8  crores,  from
 which  Rs.  15  crores  will  go  in  some
 future  commercial  transaction  and  we
 are  left  with  Rs.  3  crores  which  thizg
 House  has  got  to  vote  for  now.  What
 is  the  basis  of  the  calculation?

 SHRI  RAJA  KULEARNI:  The  hon.
 Minister  should  take  the  House  into
 confidence  about  it.



 389  ESSO  .(Aqeu.:  of

 ht  ल्  अ  अमर  :  अजे सी  अपने
 भाषण

 में  यह श्रश्न  उठाया  थ्दा सिं  आप
 :

 मे  ह! 3  सोचा  कितने में  |.  हैं  ?  उस

 का  जबान  अप  नहीं  रह  हैं  t

 ot  we  जाया  चाहता हूं.  कि  कल
 सौदा  कितने  में  हुआ है  और  किस

 साहू  से  नापने  किया है  ?

 SHRI  ७.  ्  BOROOAH:  As  I  gaid
 this  was  gone  into  by  a  committee
 consisting  of  the  Cabinet  Secretary,
 the  Finance  Secretary  and  the  Fetro-
 Jeum  and  Chemicals  Secretary,  and
 they  discussed  this  matter  in  great
 detail,  by  argument,  discussion  and  all
 that,  and  they  came  to  the  conclusion
 that  this  should  be  the  figure  Cer-
 tainly,  the  price  value  of  it  would  be
 much  higher

 MR.  DEPUTY-SPEAKER:  So,  this  is
 the  book  value  of  those  installations?

 They  could  not  have  gone  to  the  spot?
 They  could  not  have  made  physical
 vetification?

 SHRI  VASANT  SATHE:  Is  the  hon.
 Minister  suggesting  that  the  value  is
 much  higher?,

 SHRI  92  K.  BOROOAH:  The  real
 value  of  the  property  would  be  much

 higher.

 SHRI  VASANT  SATHE:  What  is  the
 real  value  and  what  is  the  written
 down  walueé?

 ऐसी  बात  नहीं  है  कि  सैयार  होकर

 नहीं  चाए  हैं।  तैयारी  का  जश्न  नहीं

 है  1

 ॥  को  दकन  च्लल्ज  हम  (मुरैना)

 _सवा  को  विश्वास  में  लिया  इस

 . लिए  इस.  चर्चा  को  कर.  दिया

 शहरों।  ला  ची  लेक्चरर  हूं।  कार  जहां  ऋण-

 हैं
 ee

 SHRI  bo  छ.  BOROOAR:.,  है  fs.  a.  fact.
 As  I  said  this  was.  dome.  by..a  Com+r

 mittee  which  went  into  it,  discussed

 iis.
 total  pack--

 age  dagh.  Thet..is  a.  tact;  This:  was.
 कडक  for

 MARGE  hi  1974  Undertakings  in  Inéin):  Mitt  sq

 fically  dealing

 i  ahd.  ‘came:  te  this...  -comelo~
 Although

 this  alsa  forms  part  of.  the

 ite  "paehouiee  meting, item  of.  mar  aA. .
 these.  detaiis..were  gene.  .inte..  by  the
 Secretaries  with.  theiz  experts  and
 they  came  to  this  conclusion.  On  the.
 basis  of  that,  the  Cabinet  Committee
 agreed.  On  that  basis,  the  Bill  has.
 ceme  before  the  House.  If  you  want.
 me  fo  go  inte  the  actuarial  accounts:
 ali  that,  I  am  met  in  a  position  to  do
 sO  now.

 SHRI  D.  K.  BOROOAH
 thousand  outlet  points.

 SHRI  INDRAJ:.  GUPTA:  What.

 are  the  variows  types  of  installations

 invelved  im  this  deal?  Petrol  pumps,

 storage  tanks?.

 SHRI  D.  K.  BOROOAH:  And  instal--

 lations  and  office  bulldings.

 SHRI  K.

 (Bangalore)

 HANUMANTHAIYVA

 Residential  buildings

 SHRI  D.  K.  BOROOAH:  Residentiat

 buildings  also.

 SHRI.RAJIA  KULKARNI:  It  includes.

 the  blending  plant  in  Bombay

 MR.  DEPUTY-SPEAKER  We  are

 going  to  pass  this  Bill  with  the  ut-

 most  responsibility.  The  Minister  said

 that  the  valuation  of  all  these  assets

 of  this  company  has  been  done  by  a

 high-power  committee  consisting  of  2820

 anda  so.  Obviously  these  redoubtable

 gentdemen  could  not  have  physically

 verified  it:  they  coulhi  have  gore  only
 n  the  book  valae.  I  think  it  Is  onty

 fair  to  the  Hodéuse  if  we  are  given  an

 idea  of  what  these  installations  are

 how  many  of  therm  are  theré  so  that

 the  House  also  could  have  an  idea

 whether,  they;.q@re.  elly)  worth  ;  this

 Rs.  3  crores  in  foreign,  exchange.  te.

 given  te  them.
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 SHRI  D.  K.  BOROOAH:  Two  and  a

 half  crores.

 Mostly  it  is  installed  petrol  pump
 outlets,  3,000  of  thern:  Then  there  are
 installations.  Then  there  are  build-

 ings.  I  cannot  give  the  whole  inven-

 tory  before  the  House;  that  wiH  be

 too  difficult  for  me  to  do  immediately.

 कवि  टुक अन्य  कलाम  :  तो  जल्‍दी

 क्या  थी  बिल  लाने  की?  सदन  को  विश्वास

 में  तो  आप  खगेन।

 SHRI  D.  K.  BOROOAH:  How  can
 one  give  the  whole  inventory  of  3,000
 petrol  pumps  here?  It  is  naturally
 based  on  the  books  of  the  company.

 tt  हुकरजम्द  ककरछृज,य  :  तो  आप  तीन-

 हजार  करोड  रुपया  कारेका  दे  रहे  हैं  ?

 SiIRI  D:  K.  BOROOAH:  I  do  not
 think  the  payment  has  been  exorbi-
 tani:  it  Has  been  reasonable.

 SHRI  DINEN  BHATTACHARYYA

 (Lerampore):  How  is  it  reasonable?

 SHRI  D.  K.  BOROOAH:  That  is  my
 view.

 SHRI  DINEN  BHATTACHARYYA:
 Vhat  may  be  your  view.  But  the

 question  raised  is,  how  is  it  reason-
 able.  How  can  you  come  to  the  con-
 ehusion  that  this  much  amount  is  to  be

 paid  to  the  company?  You  must  satisfy
 the  House.

 SHRI  D.  K.  BOROOAH:  The  House
 means  you  or  these  members  also?

 SHRI  DINEN  BHATTACHARYYA:
 I  am  including  you  also  in  that.  You

 yourself  are  not  convinced  about  it—
 the  way  you  have  explained  it.

 SHRI  D.  K.  BOROOAH:  I  am  con-

 vinced;  if  I  were  not,  I  would  not  have
 come  before  the  House.  I  am  convinc-
 ed  that  the  payment  suggested  has
 been  reasonable.  I  have  no  doubt  in

 my  mind  about  it.  It  is  for  hon.
 members  to  accept  it  or  reject  it.
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 Sir,  there  are  one  or  two  points
 which  are  important.  The  most  im-

 portant  point  that  has  been  raised  is
 about  the  workers;  the  security  of
 service  of  the  employees.  This,  I

 think,  is  of  great  importance.  There-

 fore,  even  before  discussions  were  held
 and  we  were  coming  to  a  conclusion
 about  it,  I  went  to  Bombay  and  ad-
 dressed  the  workers  and  assured  them
 that  their  security  of  service,  their

 existing  facilities,  would  all  be  ensur-
 ed.  We  stand  by  this,  and  we  will  see
 that  the  benefits  which  they  enjoy  now
 would  be  respected.

 SHRI  VASANT  SATHE:
 ers,  not  officers.

 The  work-

 SHRI  D.  K.  BOROOAH  :  I  said,
 “workers.””  So  far  as  the  officers  are

 concerned,  certainly  we  are  not  going
 to  disturb  them  and  shall  respect
 whatever  benefits  they  are  getting,  but
 there  are  some  officers  in  the  top  and
 I  do  not  know  whether  we  can  give
 them  high  scales  of  pay  or  not  (Inter-
 ruption).  Therefore,  so  far  as  the  top
 officers  are  concerned,  I  cannot  give
 any  assurance.  [I  understand  that
 some  of  the  senior  officers  are  not

 willing  to  serve  this  company.

 SHRI  RAJA  KULEKARNI:  Five  of
 them  are  leaving.

 SHRI  9.  K.  BOROOAH:  Shri  Jyotir-

 moy  Bosu  and  many  other  Members
 raised  the  question  ag  to  how  it  is
 that  we  have  not  accepted  their  trade
 marks  and  patterns.  What  we  have
 done  is  this.  The  OC  in  this  country
 has  also  built  up  its  own  patterhs  and
 trade  marks.  Because  the  name  of
 Esso  is  going  to  be  changed  into
 Hindustan  Petroleum  Co.  and  for  a

 year  we  will  continue  with  their  pro-
 ducts  as  an  interim  measure,  but  cer-

 tainly  we  would  like  to  have  our  own

 patterns  and  products  and  labels  and

 perhaps  that  will  be  consistent  with
 our  attitude  towards  control  of  the

 commanding  heights.

 Mr.  Sathe  raised  the  point  which  is

 very  moot.  He  asked  how  it  is  that
 we  did  not  accept  75  per  cent  but  took
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 only  74  per  cent.  Yes,  Sir.  There  is

 a  point  in  what  he  gaid.  According  to
 the  Companies  Act,  even  with  26  per
 cent  minority  control,  although  the

 majority  comtrol  is  74  per  cent,  the
 rminorities  have  certain  rights;  that  i
 to  say,  in  certain  basic  matters,  it
 cannot  be  done  without  their  consent,
 like  changing  the  equity  and  loan  ratio

 changing  the  basic  capital  formation
 of  the  company  and  a  number  of  other
 matters.  But  this  will  continue  only
 for  seven  years,  because,  after  seven

 years,  by  a  process  which  we  have  ac-

 cepted,  all  these  companies  will  come
 back  to  be  completely  owned  by  the
 Government  of  India  through  the
 Hindustan  Petroleum  Co.  What  we  did
 and  how  we  did  was  this.  For  seven

 years  they  have  agreed  to  give  us
 crude  oil;  they  will  give  us  the  supply
 of  crude  oil  It  is  a  fact  that  crude
 oil  can  be  had  from  the  Arab  coun-
 tries  and  other  producing  countries.
 In  the  present  context,  as  you  know,
 their  prices  are  higher  than  those  of
 the  foreign  companies.  The  Arab

 countries  and  other  petroleum-produc-
 img  countries  have  got  a  contract
 which  they  entered  into  with  the

 foreign  companies.  Even  now.  the  oil

 industry  im  those  countries  is  controlled

 by  the  foreign  companies;  the  Govern-
 ments  have  not  taken  over  the  control
 of  the  oil  industry  in  those  countries.

 They  are—taking  control  of  the  oil

 produced  up  to  a  point;  in  some  places
 it  is  25  per  cent;  in  some  places  it  is
 50  per  cent.  The  price  of  oil  that  we

 buy  from  the  producing  countries  is

 around  i}  dollars  per  barrel.

 From  the  companies  we  buy  at  8.5
 dollars.  There  is  a  margin  of  dif-
 ference  which  benefits  us  if  we  get
 from  the  companies.  For  seven  years

 they  have  agreed  to  give  us  oil.  If  the

 international  price  goes  down  and  if
 the  oil  producing  countries  offer  us  a

 lower  price  certainly  this  price  will

 be  lower....  (interruptions).  Their

 price  should  always  be  lower  than  the

 internationa]  price  for  seven  years.  In
 the  meanwhile  if  we  strike  oul  our-

 selves  or  if  we  get  oil  at  a  lower  price
 from  other  countries  we  shall  cer-

 tainly  buy....  (interruptions).
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 SHRI  BHAGWAT  JHA  AZAD:  If
 we  strike  oil  in  our  country  and  our

 price  is  lower  or  if  we  get  oil  at  a
 lower  international  price,  would  the

 company  be  forced  to  out  the  price
 under  the  contract?

 SHRI  D.  K.  BOROOAH:  Yes.  It  is
 very  clear,  there  is  no  doubt  about  it.
 Today  we  are  getting  oil  at  a  price
 which  is  less  than  the  international

 price.  After  seven  years  the  company
 will  come  completely  under  the  Gov-
 ernment  of  India  and  problems  such
 as  these  may  mot  arise.  New  dimen-
 sions  had  already  been  created;  new
 horizons  have  appeared  already.  May
 be,  we  can  look  after  ourselves  better
 than  what  we  are  able  to  today.  T.et
 us  not  be  under  any  misapprehension.
 We  have  already  entered  into  agree-
 ments.  A  number  of  countries  have
 given  us  at  least  temporary  relief.  We
 have,  however,  to  be  cautious.  We
 have  to  hasten  somewhat  slowly.  it

 may  be  easy  for  us  to  say  that  we
 shall  do  something,  which  physically
 it  is  not  possible  for  us  to  do.  7  would
 be  happy  if  I  could  take  over  the  oil
 companies  immediately,  but  it  is  the
 constraints  of  the  oil  situation  that
 have  really  stayed  my  hand.  Se  fa:  as
 the  other  compames  ure  concerned
 what  has  been  said  in  Ramayana  aptly
 sums  up  the  situation.  When  Vali  was
 killed  by  Ramachandra  by  an  arrow,
 it  was  said  that  the  arrow  which  was
 meant  for  Vali  could  also  be  used  for

 Sugriva.  So,  what  we  have  done

 today  could  be  applied  to  the  Burma
 Shell  or  Caltex.

 AN.  HON.  MEMBER:  BOC  is
 submitting  to  your  proposal.

 not

 SHRI  D.  K.  BOROOAH:  So  far  as
 BOcC  is  concerned,  it  is  directly  con-

 cerned  with  Oil  India.  They  have  a
 small  refinery.  So  far  as  Oil  India
 is  concerned  we  have  already  started

 negotiations.  We  have  made  up  our
 minds  that  we  should  like  to  have

 majority  shares  and  control  Although
 BOC  owns  50  per  cent  of  the  shares
 that  company  is  entirely  managed  by
 indians.  The  Chairman  is  an  Indian
 and  the  Managing  Director  is  appoint-
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 ed  by  us  Aijl  the  expatriates  have
 left  this  company.  It  is  entirely  run

 by  Indians  and  it  is  managed  by
 Indians.  I  am  glad  to  report  that
 when  the  Russian  Minister  Mr.  Shashin
 visited  Oil  India  he  said  that  it  was
 one  of  the  most  efficient  oil  companies
 that  he  had  seen.

 SHRI  RAJA  KULEARNI:  Take  that
 26  per  cent.

 SHRI  DPD.  K.  BOROOAH:  Please  do
 mot  be  in  a  hurrv.  You  have  been
 here  earlier  than  me.

 SHRI  RAJA  KULEKARNI.  You  were
 here  earlier.

 SHRI  D.  K.  BOROOAH:  But  there
 WaAS  a  gap.  I  was  not  here  during
 the  period  when  this  demand  was
 created.  It  am,  after  all,  a  servant  of

 this  House.  Now  that  I  know  that  the

 Members  ot  Parhament  want  ft  and
 in  the  entire  country  also  there  is  a

 demand,  I  would  hke  to  implement  it
 as  far  as  possible,  within  the  con-
 straints  that  have  been  placed  on  us,
 because  of  the  very  delicate  and  com-

 plicated  oil  situation.

 igen  न्य्न्द  सकप्कयाय  :  भारत  के

 राजनीतिक  दलो  के  जो  मेम्बर  है,  जिन  का

 राजनीतिक  दलों  से  सम्बन्ध  है  उनमे  एक

 जो  डायरेक्टर  थे  और  पालंमेन्ट  के  मेम्बर

 भी  थे  उनको  कमीशन  मिलता  था  तो  क्‍या

 उनको  भी  कमीशन  मिलेगा  ?

 SHRI  D.  K.  BOROOAH:  Broadly
 speaking,  storage  points  and  port  faci-
 lities  also  constituted  the  corpus  of
 the  property  which  we  are  taking
 over  from  this  Company.

 Therefore,  I  would  request  hon,
 Members  not  to  divide  on  this  issue
 but  to  pass  it  unanimously  because,
 when  everything  is  said  and  done,  it
 is  @  progressive  measure.  It  may  not

 fully  pregressive,  but  it  is  certainly
 a  step  towards  progress.  Even  my
 esteemed  friend,  Shri  Jyotirmoy  Bosu,
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 himself  said  that  this  is  a  progressive
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 Bill.  He  only  wanted  certain  clari-

 fications.  Those  clarifications  have
 been  given.  I  am  sorry  to  say  that
 some  hon.  Members  have  mixed  this

 up  with  the  overall  take  over  of  Esso

 Company.  Therefore,  there  was  a

 little,  if  I  may  say  so,  area  of  lack
 of  clarification.

 at  हुकम  ष्ल्न्द  च्हछत्रायं  :  एक  सदस्य

 जो  हैं डायरेक्टर  बने  थे,  उनको  कमीशन

 मिलता  था,  उनका  लगाव  राजनीतिक  दलों

 से  था  उनकी  स्थिति  क्‍या  है
 ?  उनको  पैसा

 मिलेगा  या  नही  ?

 SHRI  D.  K.  BOROOCAH:  In  _  tine
 Board  ot  Management  which  is  be-ng
 considered  I  do  not  think  there  w.il
 be  any  political  persons.  It  will  be

 consisting’  mostly  of  administrators
 and  technologists.

 PROF.  MADHU  DANDAVATE:
 There  has  been  a  persistent  demand
 from  both  sides  of  the  House  that  «a
 wider  and  comprehensive  agreement
 should  be  arrived  at.  The  Muinictar

 should  take  up  into  confidence  and  tell

 us  the  position.

 SHRI  D.  K.  BOROOAH:  Althougn  it
 does  not  come  under  this  Bill.  it  dues
 not  form  part  of  this  Bill,  I  have
 mentioned  in  my  speech  that  we  cen

 certainly  consider  taking  people  3.५0
 confidence  regarding  the  broad  cut-
 lines  of  the  agreement  at  the  appro-

 priate  time.

 MR.  DEPUTY  SPEAKER:  The  ques-
 tion  is:

 “That  the  Bill  to  provide  for  the

 acquisition  and  transfer  of  the

 right,  title  and  interest  of  Esso

 Eastern  Inc.  in  relation  to  its  under-

 takings  in  India  with  a  view  to

 ensuring  coordinated  =  distribution
 and  utilisation  of  petroleum  pro-
 ducts  distributed  and  marketed  in

 India  by  Esso  Eastern  Inc.  and  for

 matters  connected  therewith  or  in-

 cidental  thereto,  be  taken  into  con-

 sideration.”

 The  motion  was  adopted.


